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- LEGISLATIVE ASSEMBLY.
- Thursday, 23rd November, 1983. -

o

.+ . The Assembly met in the Assembly Chamber of t_h_e_'Cquhcil House at
“Ifleven of the Clock, Mr. President (The Honourable Bir S8hanmukham
Chetty) in the Chair. -

Ty :

'QUESTIONS AND ANSWERS.

JB1amss ‘or 8AR0I RARJAN AM{‘:.‘ DxrENU In THE DEOLI DETENTION
Pl : ~ . P. - . L .
1120. *Mr. 8. 0. Mitra: With reference to the reply to parts (m) and (n)
.ot ‘my starred question- No. 171, dated the 29th August, 1933, will the
Honourable Member in charge of the Home Department be pleased to state
- whether any decision liad since been arrived at by the Government; of Bengal
Yin 'regnrd to the ‘home -internment of detenu Seroj Ranjan Acharya
lodged in Deoli Detention Cathp? If so, will he be plessed to stale the
purport of the decision?

: _ Thé Honourable Sir Harry Halg: No decision has yet been reached.
DzatH oF S8arLes CHANDRA CHATTERJEER IN THE DxoLl DerEXTION CAMP.

. 1121, *Mr, 8. O. Mitra: (a) Is it 8 fact that detenu Sailes Chandra
7 Chnsterjee, -son of Bisweswar Chatterjee, pleader, Comilla, who has recently
' been transferred from Hijli to Deoli Detention Camp, expired suddenly in
the Detention Camp?
(b) Will Government be pleased to state:
(i) when did he die?
(ii) from what disease was he suffering and for what period
. (¢) When was the news of his death communicated to his relations?

" Were the relations informed of the cause of his death and, if not, why
“not?

(d) Ts it a fact that a few days before his death he wrote to his relations
that he was all right?

(¢) Who treated him during his illpess?

(N Why intimation was not given to his relations abous the serious condi-
- fior of his illness?

' (@) What was the general condition of his health at Hijli?
(h) Why was he transferred from Bengal?

() Were there not other similar cases where the news of the serious
- illness of ditenus was not conveyed to their relations and death was
announced suddenly ?

o .
r,

tren BEY
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The Honourable Sir Harry Haig: (a), (b) and (¢). Tho detenu died in
the jail hospital on October 17, from malignant tertian malana. The
attack hecan on October 14th when the Sub-Assistant Surgecn saw the
patient and prescribed for him. The Assistant Surgeon w=as called in on
the morning of October 16, and the same evening the patient was removed
to hospital. The Medical Officer himself was in charve ¢f the case from
the time when the patient was admitted to the hospital.

(¢) Immediately after the detenu’s death the District Magistrate of
Comilla was asked by telegram to inform his father.

(d) This is quite probable, as the attack of malaria commenced oanly
on the evening of the 14th.

(f) There was no reason to anticipate a fatal end tn the illness.

(9) While at Hijli this detenu suffered from osccasional attacks of
malaria which were followed by weakness and some loss of weight. Apard
from thig his health was normal.

(k) His transfer from Bengal was made because he was an imporiaa$
member of the terrorist party and his presence was considered a menace
to the province.

(i) I am not aware of the cases 0 which the Honourable Member refers.

Mr. 8. O. Mitra: Is it a fact that fever subsided entirelv on the momn-
ine of the 17th, but that intravenous iniection was given at 9 o'clock
within an hour and a half after which he died?

The Honourable Sir Harry Haig: I think T must ark the Honourable
Member to give me mnotice of that. I have got a fairlv detaniled repork
of the svmptoms_ but T cannot give him an answer at once on a detailed

pointi like that.

Mr. 8. 0. Mitra: Will the Honournhle Member plense refer to my
question, part (c), where T wanted to know the causes of his death? 1
find nothine in the Honourable Member's answer in rospect ¢ that part
of the question.

The Honourable Sir Harry Haig: The cause of his death was malignans
tertian malaria.

Mr. S. 0. Mitra: Will Government explain whv. when his brother
wanted to know the nature of the treatment and what medirineg were
applied, ‘there was no reply from the Superintendent of the Jail?

The Honourable Sir Harry Halg: Where was his brother?

Mr. 8. 0. Mitra: The detenu’s brother? He was at Comilla, in
bhis own residence. He wrote to the Superintendent of the Jnil to know
the nature of the disease, what treatment he had,—nil the drtails. Bus$
no replv was given bv the Buperintendent of the Juil, and nll attempts
bv o neichbour of his, who is also a detenu. to iive informntion were
stooped by the censor so that it was impossible for this gentleman to

vnderctand, whether the detenu had proper treatment before he died in

the jail. :
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The Honourable 8ir Harry Haig: 1 have no informatirn sbout that,
but I understand that the facts were perfectly well known in the jail and
that no complaints, I think I am right in saving, were made by bhis friends
about the treatment.

Mr. 8. O. Mitra: Are not Government aware that on the morning of
the 17th the fever subsided, intravenous injection was given at 9 and he
died at 10-80? Is it not suspicious that the drug itself was poison and,
being old medicine, was not in proper condition otherwise the man who
had his fever down in the morning and had had only three days fever died
all of a sudden within an hour and a half?

The Honourable Sir Harry Halg: He had a very high temperature. 1
think possibly it had fallen on the morning of the 17th, but, I am afraid,
if the Honourable Member wants detailed information on points like that,
I must ask him to give me notice.

Mr. 8. O. Mitra: Is it a fact that he had fever on the 14th October
at night, on the 15th October his fever was 105 degrees and that he was
not taken to hospital? On the 16th his fever vaned from 103 to 105
degrees and then he was taken to hospital. At night a purgative
wus fiven and there was a sudden fall of temperature. On the
17th morning he had no fever and quinine intravenous injection was given
at 9 o'clock, and he died sometime after 10.

The Honourable Sir Harry Haig: All I can say is that we have had a
full medical report which has been forwarded on by the Superintendent of
the Jail and the Chief Commissioner and that they are fully sstisfied that
the treatment was adequate and skilful.

Mr. 8. 0. Mitra: May I take it that Government have no objection to
give a copy of that report for the satisfaction of his relations thst he was
properly treated and that he died a natural death? What is the objection?

The Honourable Bir Harry Haig: I will certainly ask the Chiet Com-
missioner whether details cannot be furnished to his relatives.

Mr. 8. O. Mitra: May I tell the Honourable Member that the detenu’s
brother, Paresh Chandra Chatterjee, telegraphed tc the Superintendent,
Deoli Jail, to send his fever chart and also the particulars of the medicine
applied and the causes forcing application of an intravenuus qunnine injec-
tion, but that no reply has heen received as vet. I am also toid, ‘‘whole
paragraph or the lines containing description of the nature of his illness
has been ernsed by the authorities, and perission has been refused to send
the ashes and skull bone to us’". (an Government explain why there is
8o much anxiety to hush up these matters when there is a legitimate
grievance ?

The Honourable Sir Harrv Haig: T do not think that there ir any kind

~of anxiety toyhush up anvthine. I have alreadv assured the ,Honourable
Member that T will ask the Chief Commissioner whether reasonable details

cannot be communicated to the relatives.

s A2
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Dr. Ziauddin Ahmad: Did the report mention that the deceased had no
temperature on the morning of the 17th?

The Honourable Sir Harry Haig: No, Sir, certainly not. The fever had.
not disappeared: it was lower. [ understand, on the »norning of the 17th.

Mr. K. C. Neogy: Apart from asking the Superintendent as to whether
reasonable details could be furnished to relatives of the deceased in this
particular case. will Government consider the desirability of adopting a
general rule that, whenever deaths take place of detenus, sufficient details
should. as a matter of fact, be given to the relatives, so that there may
not be any necessity of our having to put so many questions in the House
“for eliciting information ? “

The Honourable Sir Harry Haig: I will certainly make that suggestion
to the Chief Commissioner.

Sardar Sant Singh: In view of the allegations which were made in the
questions by myv Honourable friend, Mr. Mitra, may I know whether any
inquest was held on the bodv of the deceased after his death?

‘The Honourable Sir Harry Haig: Yes, a post-mortem was held.

Sardar Sant Singh: May T know what was the result of the postf-

mortem?

The Homourable Sir Harry Haig: It was to confinn the diagnosig that
he had died of malaria.

Mr. 8. C. Mitra: By whom was the post-morfem examinatior held?

‘The Honourable Sir Harry Haig: 1 presume by the medical officer.
Mr. S. C. Mitra: Is it the same man who treated him?”

)

The Honourable Sir Harry Haig: Yes, no doubt, the medical officer who

is in charge of the medical arrangements for the jail.

Mr. Lalchand Wavalrai: There is always a chart showing the patient’s
condition and that must be in the office of the medical officer. Will that
also be placed on the table. or will information be given with regard to ib
to the relatives ?

The Honourable 8ir Harry Halg: T do not think it ix necessary to
place any thing on the table of the House. T have already stated that I
will ask the Chief Commisgioner to communicate reasonshle details to the
relatives.

Mr. B. Sitaramarafu: Will Government consider the desirability of
.having the posi-mortem conducted by s person other than the person who
treated the patient®

‘The Honourable Sir Harry Haig: No. certainly not.
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Mr, B. Sitaramaraju: Why?

- The Honourable Sir Harry Halg: I do not understand the point of the
‘suggestion.

- Mr. B. Sitaramaraju: 1 was saying that it is desirable to have the
post-mortem conducted by & person other than the one who had been
treating the patient.

The Honourable 8ir Harry Haig: I cunnot agree to the suggestion which
appears to underlie the Honourable Member’'s queshon

Ht ! E. James: May I put a supplementary question? Will the
Home Member take steps b give the same publicity to the facts in
regard to this case that is being given to the questions that are asked,
which contain inferences and allegations?

° The Honourable Str Harry Haig: The Honourable Member, I take it,
refers to the suggestion that the detenu died on account of some injection
given to him. 1 will certuinly see that that point is inquired int> definitely
and s statement is made on the subject.

Mr. M. Maswood Ahmad: Were the relatives of the expired man
informed of the illness before his death ?

The Honourable Sir Harry Haig: 1 have already answered that ques-
tion. There was no 1eason to anticipate that the ililness would end fatally,
and they were not iniormed beforehand.

ancnmor CERTAIN CLassEs or OrricErs IN THE Posrs aND
TELEGRAPHS DEPARTMENT.

1122, *Mr. 8. 0. Mitra: (a) Will Government be pleased to furnish a
statement showing the number of (i) gazetted officers, (ii) Te!egraph
Masters and (iii) Telegraphista, retrenched as a result of the recommends-
tions of the Telegraph Establishment Enquiry Committee?

(b) If the answer to part (a) be in the negative, will Government be
pleased to state the reason for not giving eflect to the recommendations?

The Honourable Eir Frank Noyce: (a) and (b). Government have not
yet tuken uction on the recommendations of the Telegraph Establishment
Enquiry Committee of 1932-33. as it was considered desirable to allow
smple time for the representative telegraph: service organisations to submit
their views which have only recently been received.

Mr. Lalchand Navalral: Have any new entrants béen taken in this
Department since the report of the Retrenchment Committee ?

The Hondurable Sir Frank Noyce: I have no doubt that the reply to

my Honourable friend’s question is in the negative, but I cannot give hxm
<ffband an abeolutely definite assurance on the point.
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Nxw ScaLx or PaYy or THE GAZETTED POSTMASTERS.

1123. *Mr. 8. 0. Mitra: Will Government be pleased to state whether
the new scale of pay of the gazetted Postmasters, viz., Rs. 240—600
includes two grades of Rs. 250—350 and Rs. 350—650? If so, will Govern-
ment be pleased to state what will be the number of those appointments?

The Honourable Sir Frank Noyce: The new scale of pay of Rs. 240—
600 is for gazetted pestmasters and replaces the scale of Rs. 850—650.
It does not include the existing scale of Rs. 250—850 for non-gazetted
Postmasters. The latter part of the question does not arise.

INcOME FROM SALR OF POSTAGE STAMPS AND BOOEKING OF TELEGRAMS.
1124. *Mr. S. C. Mitra: Will Government be pleased to state:

(i) the total income from sale of postage stamps from the 1st April,
1933 to the 30th September, 1933 and from the 1lst April,
1931, to the 30th September, 1931; and

(ii) the total income of booking of telegrams during the periods
mentioned in part (i)?

The Honourable Sir Frank Noyce: (i) The total income from the sale
of postage stamps during the period from the 1st April, 1985, to 30th
September, 1933. was Rs. 3,88,97,000, while that during the same period
of 1931 was Rs. 3,78,39,000.

(ii) As telegrams booked in India are paid for both in postage stamps
and in cash, absolutely accurate figures for portions of a financial year
are not available. The estimated approximate amounts of telegiaph mes-
sage revenue for the same periods of 1933 and 1931 were Rs. 95,86,000
and Rs. 92,99,000 respectively.

AMOUNT CBEDITED TO THE POSTS AND TELEGRAPHS DEPARTMENT ON ACCOUNT
oF PENSIONARY CHARGES.

1125. *Mr. 8. 0. Mitra: (a) Will Government be pleased to state what
amount has been credited to the Posts and Telegraphs Department on
account of pensionary charges which hage been reduced from 82 per
cent. to 7°5 per cent. with retrospective effect from the year 1925-26, bub
which was charged at 8'2 per cent. in previous years?

The Honourable Sir Frank Noyce: A total sum of Rs. 24,49,680 was
credited to the Posts and Telegraphs Department on account of overpay-
ments of pensionary coutributions, in respect of the six years 1925-26 to
1930-31 and the consequential decresse in the debit of interest. The
reduction in the rate also led to a saving of Rs. 5,45,027 in the accounts
for 1931-32. .

Crad oy THE TELBGRAPH DEPARTMENT AGAINST RarLways ror Rxxr or
TeLeoRAPH WIRES.

1126. *Mr. 8. O. Mitra: (a) Will Government be pleased to state what
action has been taken to settle the claim of the Telegraph Department
against Railways for rent on account of Telegraph wires?

(b) If not, why not?

The Honourable St Frank Noyce: (a) The claim preferred by the Posts
and Telegraphs Department against the Railway Department was discussed
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at a meeting held on the 8th May, 1933, between the representatives of
the two Departments and certain tentative decisions were reached. One
of these decisions was that the Posts and Telegraphs Department should
undertake a recalculation of the rent on the basis of the latest available

. These calculations are being made and after they have been
completed the question will be further discussed with the Railway Board.

(b) Does not arise.

Dr. Ziauddin Ahmad: Will the Honourable Member lay a copy of the
result of the discussion before the Assembly or in the Library?

The Honourable Sir Frank Moyce: The discussions are purely inter-
departmental.

Dr. Ziauddin Ahmad: I am referring to the final decision when it is
arrived at.

The Honourable Sir Frank Noyce: When a decision has been arrived

at, it should certainly be possible to communicate it in some form to the
House.

MoNTHL.Y DEDUCTIONS MADE BY GOVERNMENT FROM THE PENSIONS OF THE
CrviL PENSIONEERS WHO HAD COMMUTED A PORTION OF THEIR PENSIONS.

1127. *Mr. Gaya Prasad Singh: Will Government be pleased to state:

(a) whether among the civil pensioners who had commuted s portion
of their pensions there have been cases where the monthly
deductions from their pensions have been made by Gu.vern-
ment even after the full amounts of commutation received
by the pensioners had been paid back by way of thosc
deductions;

(b) whether cases exist where the amounts paid back to Government
by pensioners have not only equalled the amounts of commuta-
tion advanced to them but have also exceeded them;

(c) if so, whether Government have considered the hardship thus
caused to the pensioners;

(d) whether they are aware that the Ceylon Government have

recently afforded relief to their pensioners in simuilar
circumstances ;

(e) whether some of the European. Anglo-Indian and ludian
pensioners in the Madras Presidency have memorialised the
Governinent of India to restore to them the full pension
sanctioned at the time of retirement where the full amounts
of commnutation have been paid back, and to issue orders to
refund to each pensioner the excess paid by him over and
above the amount of commutation received by him;

() if such memorials Lave been received, whether Government
propose to issue favourable orders thereon?

The Honeurable 8ir George Schuster: (a), (b) and (¢). It is quite
possible that there are cases of Qovernment servants who have commuted a
portion of their pension living longer than was allowed for in the actuarial
ealculations on which the commutation was based. In such cases it is
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possible that a pensioner is ultimately ‘the loser by having commuted & -
portion of- his pension but there can be no question of hardship to him"
because commutation is purely voluntary. On the other hand, there are
many cases of persons who have commuted a portion of their pension dying
much sooner than was allowed for in the calculations and in such cases:
Government is the loser. It is not strictlv speaking correct to say that
Government make monthly deductions from the pensions of those retired
Government officials who commute a portion of their pensions. The
position is that such otficers .decide of their own free will to accept the
concession of giving up a portion of their pension’ and receiving instead a
capitalised lump sum payment. The transaction so far as that portion of
the pension is concerned is completed when the commutation is sanctioned
and the amount paid. T ) ’

(d) querntnent_lu_&ve‘ no_deﬁni'to‘iuf.ormut-iml in_ the_ matter. -
fe) and (f). Memorials on the subject were received  and ‘rejetted. .

Mr. Gaya Prasad-Singh; ls b not a fact-that the amount of-comamu-
tation is recouped by the Government in the course of a fixed period and.
that there is no interest ihereafter ? .

The Honourable Sir @eorge. Schuster: .1 wm afraid 1 have no informationr

which would enable e to answer my Honourable friend.

- Mr, Gaya Prasad Singh: What justification is there for Government
reducing the pension even after the whole of the commutation amount has
been recovered ?

_ The Honourable Sir George Schuster: I have already explained to my
Honourable friend that there is no question of paying a reduced pension.
When an official desires to commute, he gives up a portion of his pension
of his own free will and. in place of that, he receives a lump sum payment.

RETIREMERT OF CERTAIN DEPUTY ASSISTANT CONTROLLEES OF MILrTARY
ACCOUNTS BEFORE THEY -ATTAINED THE AGE OF 5b.

1123. *Mr. Jagan Nath Aggarwal: (a) With reference to the statement
made by the Honourable the Finance Member that it was not the policy

of Government to retire those officers who had not attained the age of 55,
but had rendered 80 years service, is it a fact that certain Deputy Assistant
Gontrollers of Militury Accounts have been forced by the Military
Accountant General t0 go on leave preparatory to retirement before they
attained the age of 557 ’

(b) Ts it also a fact that the above order has not uniformally been
made applieable to all officers, and that there are still some men who have
completed their 30 years” service hut have not been forced to go?

(c) Ts it a fact that those men who have been ordered to go did not
come under the last retrenchment, as they wers considered fit in all respects
far retention in service? ;.

(d) Is it a fact that these officers bave not been granted any gratuity
wr travelling expenses bnck. to their places of residence, in ‘gonsequence
of their having been torced to retire before time? +» .: R Tt
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¢) I so, is it proposed to compensate them to make ?p‘theipmne_h!y
loss(. )keeping in view that these officers had taken up insurance policies
maturing at the age of 55, and have liabilities to m_ec,tbtoyvgrdp }be pay-
ment of premis upto that age? If so, how? - ool

The Honourable Sir George Schuster: (a) Certain officers of the eategory.
mentioned have been required to retire under the orders of the (?ovemment
of India with reference to Note 1 to Article 485-A, Civil Service Regula-

tions. :
{bj Yes; these retirements were not in pursuance of any general policy:
but were carried out for special reasons in each case.

(c) The fact is as stated in the first part of the question, but this does-
not justify the inference in the second part.

(d) Yes. o

(e) As these officers were retired under the provisions of Note 1 to’
Article 465-A, Civil Service Regulations, they have no claim to any special
compensation. ‘ :

IRDEBTEDNESS OF THE SUPERINTENDENT OF PRINTIKG AND S'umxm,
NorTH WaSTERN RarLway, Lanoxs.

1129, *Shaikh Sadiq Hasan: (a) Are (Jovernment aware that there is in-
the employment of the North Western Railway an officer who is Superin-
tendent of Printing and Stationery ut Lahore, and who has been incurring
large debts for which sttachments against his salary have been made by.
-aivil courte? -

(b) Are Government aware that this officer was recently sued in & civil
court at Lahore for a sum of money which he took as a loan from one
Bheik Fazal Ahmed, a railway contractor, and executed a pronote in favour
of the latter?

(c) Are Government aware that this Sheik Fazal Ahmed supplied
‘various materials as a contractor to the Printing and Stationery Deparirnent,
North Western Railway, of which department the Superintendent is the
head? . .

(d) Are Government aware that no action was taken against this officer
by the authorities concerned for placing himself under indebtedness to s
person who was & railway contractor and who had dealings with him in his
official capacity ? ) '

(¢) Are Government aware that this officer before proceeding om
leave out of India in October, 1981, drew as salary an amount -legs. than
Rs. 100, per mensem as a result of several attachments executed by Courts
and that his salary was Rs. 1.160, or thereabouts including the overseas
sllowance ? ‘

. (f) Are Government aware that in the civil suits brought against him
in the Courts at L.ahore he produced his own subordinates as his witnesses ?

(9) If the answers to the above questions be in the affirmative, do
Government propose to take any action against this officer in order to stop

the scandalous state of affairs prevailing in an important departmenrt .of
State Railwa}s?

_Mx. P. R, Rau: I have called for informatiop and will place a reply on
the table in due course. : ' o o AT T
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NoN-EMPLOYMENT OF RETRENCHED PERSONS IN THE SURVEY OF INDIA
DEPARTMENT.

1130, *Shaikh Sadiq Hasan: (a) Is it a fact that fresh recruitment for
filling seven posts in Class II Service, Survey of India, from which about
28 officers were recently retrenched, is contemplated ?

(b) Are Government aware that not even a single retrenched person is
being re-employed, that most of them are still on leave, and that there
are available at least four junior Indian officers with service of 10 years
and below? |

(c) Is it not a fact that not a single Anglo-Indian officer below 20 years’
service was retrenched, and that all Anglo-Indian probationers were saved
from retrenchment ?

(d) Is it not a fact that recruitment now to be made is on similar lines
as before, and that among the retrenched junior Indian officers two were
first in their respective competitive examinations?

(e) Is there any definite standard laid down in the department and was
any common test applied in selecting officers for retrenchment? If all
these juniors were retrenched for being ‘‘below standard”, how is it that
they were allowed to continue and were even granted the usual increments
In what way were they found to be below standard even for the normal
work of the Department, and when was the deficiency noticed?

(N Is the department opening out again, and have Government held
that these junior Indian officers are utterly incapable of improvement if
re-employed ?

(g) Is it a fact that the Government of Madras have moved the Govern-
ment of India in the matter of re-employing retrenched men? What are
the views of Government on the subject?

(h) Is it a fact that other departments and Local Governments are
viewing the case of the retrenched, specially that of the juniors, sympa-
thetically, and if so. why does the Survey Department refuse to re-employ
these four Indians?

Mr. G. 8. Bajpal: (a), (f) and (k). Seven probationers are being
recruited to fill, after due training, the vacancies which are expected to
occur in future years. As regards the re-employment of retrenched officers,
the Honourable Member’'s attention is invited to the reply givem by me
on the 1st September, 1933, to part (¢) of Mr. B. R. Puri’s starred question
No. 846.

(b), (c) and (d). The Honourable Member's information is correct.

(¢) The common test applied in selecting officers for retrenchment was
the record of their work over a number of years. The selection was made
on the advice of a selection board which met in November, 1831, at Calcutta
and was presided over by the Surveyor General. The conditions which
govern continuance in service and grant of increments to Government ser-
vants in normal times cannot apply when retrenchment becomes necessary
in pursuance of an economy campaign. The Honourable Member will no
doubt appreciate that in such abnormal circumstances the only principle
:‘}i(;h can suitably be followed is to retain the more and retrench the less

ient.

{9) T have not been able to trace any such communication from the
t of Madras. The Government of India had already oconsidered
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at some length the question of re-employing some of the retrenchgd
officers in Class II of the Survey of India before sanctioning the recruit-

ment of new candidates.

PROLONGATION OF THEE PRESENT LIFE OF THE LEGISLATIVE ASSEMBLY AND
or THE ProviNciaL LxcisratTive Couxcmis.

1131. *Mr. Lalchand Navalral: Will Government be pleased to state
if they have decided to prolong the present life of the Legislative Assembly?
If so, for how long?

The Honourable 8ir Brojendra Mitter: The Honourable Member is

referred to the reply given by me to part (a) of Mr. Bhuput Sing’s starred
question No. 768 on the 20th March, 1933.

-Mr, Lalchand Navalrai: May I know from the Honourable Member what
is the position at present ?

The Honourable Sir Brojendra Mitter: The position is the same as it
was when the Governor General addressed the House.

Mr. M. Maswood Ahmad: Is it a fact that the life of the Assembly is to
be extended only by one year?

o

The Honourable Sir Brojendra Mitter: Government are not concerned in
the matter. Tt is a matter for the Governor General.

Mr. Lalchand Navalral: Is the Honourable Member aware that the
life of the Provincial Councils has been extended by one year. Why is
there delay in the announcement in regard to the Assembly ?

The Honourable Sir Brojendra Mitter: I have already said that this is
not the concern of the Government of Indin. It is the concern of the
Governor General.

Mr. Lalchand Navalrai: The extension ean be ordinarily given by the
Governor General in Council ?

_ The Honourable 8ir Brojendra Mitter: I would refer my Honourable
friend to section 83D of the Government of India Act '

Mr. M. Maswood Ahmad: Do Government prupose to recommend to the
&ovcmor Gem?,ral that the Assembly be extended by one year or by more
an one vear’

The Homourable Sir Brojendra Mitter: Government do not propose to
make any recommendation one wav or the other.

Mr. 8. 0. Mitra: Do Government propose to see that an aarly announce-
ment is made. 8o that Members may know what the life of thyé Assembly
18 going to bg

The Mhlo Sir Brojendra Mitter: That is not a matter for the
Government. 1t is a matter entirely for the Governor General. To refresh
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the - memary . of Honourable Members I may read a passage from tho
Message of the Governor General to this House:

“I have, therefore, decided not to dissolve the Assembly or %o hold the geaenl
election this year. I propose, when the time comes, to exercise my powers under
section ‘63D of the Government of India Act and to extend the life of this Aumhlr
for such period as may seem expedient.in the light of the conditions then prevailing.”

' Mr. Lalchand Navalrai: May T request the Honourable' Member, - thete-
fore, to request the Viceroy to exercise his pleasure and give us a decision
soon ?

. “Mr. President (T'he Honourable Sir Shanmnukham Chetty): I know this is
a matter in which Honourable Members of this. House are deeply and
vitally interested. It is felt that Honourable Members ought to know the
life-time of the Assembly so that, if an election is to: takeplace in the near
future, they may take steps to prepare their constituencies for the election.
The Honourable the Leader of the House is technically correct when he
says that this is purely a matter for the-Governér Géneral. .As a matter
of fact, I might inform Honourable Members that T have taken up this
matter with His Excellency the Governor General and T expect that an
announcement will be made very shortly. (Hear, hear) - '~~~ °

DAnorArrommmormAnmnmmMrmlnm
TAX Ormioxrs, Karaonr.

. 1132. *Mr. Lalchand Navalrai: (a) Will Government be pleased to_state
the date from which the Additional -Income-tax Officer, Karachi was
appointed ?

(b) Will Government be pleased to state the date from which the
Assistant Income-tax Officer, Karachi was appointed?-

The Honourable Sir George Schuster: The attention of the Honourable

Member is invited to the reply I gave to part (a) of his starred question
No. 79 on the 28th August, 1933. .

e

DOUBLE ASSESSMENT MADE BY THE Inoon--ux Omons, Karacm.

1133. *Mr. Lalchand Navalrai: (a) Will Governinent be pleasod to
state if it is a fact that the Additiona] Income-tax Officer, Karachi, framed
assessments against parties who had already been assessed by the perma-

nent Income-tax Officer and likewise by the Assistant Tncome:-tax Officer,
Karachi?

(b) Will Government be pleased to state the number of cases in which
each of the two officers framed double-sssessments lor 1931-32 and 1932-83
against parties who had been already assessed or exempted?

(c) Will Government be pleased to lay on the table of this House a

statement showing the number of eases in which double proceedings were
taken?

(d) Will Government be pleased to state if any representations were
made to the Ass’stant Commissioner of Income-tax or the Commissioner

of Income-tax, Bombay- Presidency m Adm. 53 thn hohdi? ll 80,
what was the-setion taken?
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The Honouratite Sir George Schuster: (s) Yes. -
(b) 18. :

(¢) The number of cases in which such proceedings were started is 45.

(d) Representations were received ‘and the double assessments ‘weke
cuncelled.

PETTTIONS OF APPEAL AGAINST ASSESSMENTS OF INCOME-TAX I8 815D

1134. *Mz. Lalchand Navalrai: Will Gevernment bz pleased to call for
and lay on the table of thix House u statement showing for each of the thrée
years ‘ending 81st March 1931, 1932 and 1933 .tt}e number gf Ppetitions of
sppeal against nssessments of income-tax, in which no hgarmg was given:
simply because in the opinion of the Assistant Commissioner of Income-
tax in Sind the nssessments fell imder- section 28 {4)? ‘

The Honoursble Sir George Scheiter! The information reqfired is not
“on record ‘and could be compiled only at-an expenditure of time and labour
that would not be justified by the value of the results. T

. APPEALS AGATNST ORDERS PASSED BY INCOME-TAX OFYICEES IN THE MATTER
oF RecISTRATION OF Frrus v Brvv.

. 1135. *M~, Lalchand Navalrai: (a) Will Goverament be pleased to.

- state if it is a facy that in Sind no uniform practice is being observed, in

entertaining appeals against orders passed by Income-tax Officers in the
matter of registration of firms?

(b) Ts it a fact that appeals huve been admitted in sﬁme cases by the
Assistant Commissioner f Income-tax, Sind, and disallowed in others

because so far the legislature has not vested in the Assistant Commissioner
the power to entertain such appeals? h

(c) It the replies to parts (a) and (b) be in the affirmative, what steps
"do Government propose to tauke to muke the practice uniform?

The Honourable Sir George Bchuster: (a) and (b). Prior to the passing
of the Indian Income-tax (S8econd Amendment) Act, 1933 in September,
"1933, no appeal lay against an order of an Income-tax Officer refusing to-
register a firm and the practice followed in Sind was as far as can be
ascertained uniformly in accordance with the law.

(c) The Act as amended in September last now gives 8 right of appeat

aguinst such orders and no question of an Assistant Commissioner refusing
to entertain an appeal can arise.

SuPPLY 0F COPIES OF ORDERS PASSED UNDER CERTAIN SECTIONS OF THE INDIAN
INCOME-TAX AOT.

1136, *Mr. Lalchand Navalrai: (a) With reference to  paragraph 73
of the Tncome-tax Manual providing for the supply of copies of orders
passed under section 23, will Government be pleased to state if any
rules have been framed in regard to supply of copies of crders passed by

the Assistant Commissioner of Income-tax under sections 33, 82, 28, 27,
26-A and 23-A?

(b) Will Government be pleased to state if in respect ot copies jssued by
“ the officers of the Tncome-tax Department other than those referred to in

paragraph 78 of the Income-tax Manual, copving feés are paysble under
article 24, Schedule T, of the Indian Stamp Act?



2054 LEGISLATIVE ASSEMBLY. [28rp Novm. 1088.

The Honourable Sir George Schuster: (a) Orders were recently issued
bv the Central Board of Revenue directing all officers concerned to follow
the practice that had already been adopted in some Provinces of supplying
copies of appellate orders free of copying churges. I will ask the B?ard
%o consider the question of extending this to orders passed under sections
23A, 26, 27 and 28. '

(b) Copies are not lisble to stamp duty under Article 24, Schedule I,
to the Indian Stamp Act unless they are certified to be true copies; and
_officers have been instructed not so to certify copies supplied to assvssees
for their private use.

Mr. Lalchand Navalrai: I understand the Honourable Member is going
$0 make a recommendation to the Board with regard to sections 23A, 26,
27 and 28, but what about 82 and 83?7

The Honourable Sir George Schuster: I gave my Honourable friend an
assurance a8 regards 23A, 26, 27 and 28. I gave him no assurance as
regards 32 and 33.

Mr. Lalchand Navalrai: May I request the Honourable Member to give
me an assurance with regard to them too?

_The Honourable Sir George Schuster: I think my Honourable friend
might be satisfied with what I have already promised him.

Mr. Lalchand Navalral: I will be satisfied for the present.

AMENDMENT OF SEcTIONS 30 AND 32 or THE INDIAN INcOME-TAX ACT.

1137. *Mr. Lalchand Navalrai: (¢) Will Government be pleased to
state if they propose to amend section 32 of the Indian Income-tax Ach
in order to provide for appeals being preferred in respect of all kindg of
orders by Assistant Commissioners of Income-tax? If not, why not?

(b) Will Government be pleased to state if they propose to amend
saction 30 of the Indian Income-tax Act in ordar to provide for appeals
being preferred against all kinds of orders made by Income-tax Officers?
Tt not. why not?

The Honourahle 8ir George Schuster: The answers to both parts of the
question are in the negative.

ALLEGED DISTRESSED CONDITION OF INDIANS IN THE MALDIV TSLANDS.

1135. *Mr. Lalchand Navalral: (a) Will Government be pleased to state
if thev are aware of the allegzed distressed condition of the Indians,
speciallv the Bohra community, residing and trading in the Maldiv
Is'ands. as referred to in a memorandum on the present trade situation in
the Maldives, dated the 18th August, 1933, a copy of which has been supplied
to the Department concerned?

(b) Are Government aware that owing to the trade jealousy, the Bohras
are maltreated and are denied the usual rights of citizens?

(¢) Do Government pronose to take suitable steps to assist them in
getting their righta restored and the unmnecessary restrictions and harass-
ment imposed on them removed?
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Mr. G. 8. Bajpal: (a) Yes.

(b) and (¢). The Government of India are informed that the Govern-
ment of Ceylon are trying to bring about an amicable settlement between
the Maldivian Government and the Borah merchants. The Honourable
Member may rest assured that the situation will be carefully watched.

Mr. Lalchand Navalrai: May I know if there is some truth in the repre-
sentations that have been made ?

Mr. G. 8. Bajpal: Well, Sir, I um not in a position to say what element
of the truth there is in these complainte. What I do know is that the
(iovernment of Ceylon arranged a conference between the representatives
of the Borah community and the Maldivian Government in order to bring
about an amicable settlement.

AssessuENT or Dieszr FurL O IMPORTED BY THE NATIONAL PETROLEUM
CoMPANY OF BoMBAY.

1139. *Mr K. P. Thampan: (a) Will Government be pleased to state
whether it is a fact that the Diesel fuel oil imported by the National
Petroleum Company of Bombay is being assessed by the Customs autho-
rities under Section 40/75 of the Indian Customs Tariff, and that similar
type of oil was assessed under Section 88C/41 (2) for the last several years?

(b) What other kinds of Diesel Oil Fuel are imported into this country
and what is the rate charged on them?

(c) Are there any special reasons for according this discriminative treat-
ment to the oil imported by National Petroleum Company of Bombay?

The Honourable Sir George Schuster: Scrial Number 88C (41) (2) of the
Import Tariff Schedule relates to oil flashing below 150 degrees such as is
" not ordinarily used except as fuel or for some sanitary or hygienic purpose.
Certain oil imported by the National Petroleum Company of Bombay.
which was formerly assessed under this item. has recently been assessed
under Serial Number 40 (75) as it was held by the Collector of Customs
also to be ordinarily used for other, namely illuminating, purposes.
(b) Many grades of Diesel fucl oil are imported into India. Only those
which the Collector of Customs finds are also ordinarily used as illuminants
are assessed to duty under Serial Number 40 (75) at 25 per cent. ad ralorem.

(¢) No discriminative (reatment has been applied to the National
Petroleum Company.

. Mr. K. P. Thampan: Is it s fact that the same identical oil was
imported by the Standard ‘Oil - Company for several - yoars ;and that the
Government did not care to asscss it at a higher rate then?

The Honourable Sir George Schuster: T have no knowledgs of the facts
to which my Honourable friend refers. Obviously ‘the Standard 0il Com-
pany could not have imported the same identical oil s was ‘imported by
the National Petroleum Company. It is possible that they may have got

oil through which was not found out by the customs officers, but T have
no accurate information on that point.

Mr. Lalchand Navalrai: May T know if this very oil
under item 40 (75) for several ;e'an? " ey At being charged
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The Honourable Sir George Schuster: I am not quite sure that I under-

--stand my Honourable friend’s question. But we shall be dealing with the
. whole of this matter very fully in connection with the Bill which T intro-

and selling it definitely as an illuminant.

duced into the Assembly on Tuesday and which comes up for consideration
on & further motion tomorrow.

Mr. Lalchand Navalrai: I only wanted to bring it to the Honourable
Member’s notice that this very oil which' is now being considered to be an
illuminant was being charged as not being an illuminant for seyera}, years

by the customs officers.

The Honourable Sir George Schuster: That may be so, but there is no
doubt that a practice has recently grown up for importing oil of this kind

Mr. Lalchand Navalrai: May I know if there ure uctual experta placed

"on thiz duty to examine the oil in the customs offices ?

The Honourable 8ir George Schuster: I think 1my Honourable frieud

. might wait until we come to debate the measure dealing with this subject.

Mr. Lalchand Navalrai: 1 will do so.

DirszL O1L DISTRIBUTED BY THE NATIONAL PETROLEUM COMPANY OF BoMBAY.

1140, *Mr. K. P. Thampan: (a) Will Government be pleased to state
whether it is a fact that the Diesel «il distributec by the National
Petroleum Company of Bombay is charged at a high rate, i.e., the rate for
kerosine oil. bv the Indian Railways, and that it is chargeable at »
cheaper rate (C-8 rate under I. R. G. classification of goods No. 17)?

(b) Is it a fact that this is done cn the ground that the oil is of
Russian or Roumanian origin?

(c) Are the "Railway Administrations cimpetent and authorired to
enforce thiz discriminative rate?

(d) Was the same rate charged when the Standard Oil Company
used to distribute Russian oil in this country during the past several
years?

Mr. P. R. Rau: (a) to (6). The poaition is that the oil in question was
originally charged at the rate for kerosine on the ground that it was not
accepted by the Customs authorities as ordinary liquid fuel used exclu-
sively a8 a fuel and it was believed that it was being used also as an
illuminant. The decision had nothing to do with the country of origin
of the oil in question. On the matter being brought to the notice of the
Railway , the Indian Railway Conference Association was consulted.
and according to their recommendation it has since been decided by
railways to charge the oil in question at the C/8 BSchedule rates. '

(d) Prior to July, 1932, liquid fuel and kerosing oil were charged it the
same rate and the question did not arise. -
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1141. *Mr. M. Maswood Ahmad : (a) Are Government’ aware of the
quantity of rice that has been imported into India from the 1st April,
1983 up to the 31st October, 1933? N _

(b) Will Government be pleased to state whether they are aware that
the rice imported into India recently is the rice which was exported from
India during the last several years? : -

(c) Are Government aware of the rate per rupee at which the rice has
been. imported into India? o . '

(d) Are Government aware that on account of the recent import of rice
the price of rice in India has gone down?

(6) Are Government aware that the. depreciation of the yen and its
exchange with the rupee hag emcouraged the recent import of rice into
India? !

(f) Will Government be pleased to state whas steps théy.propose to
take to safeguard the interests of the paddy growing people of India?

The Honourable Sir Joseph Bhore: (a) Imports of rice from all countries
into India from 1st April to 31st October of the current year amounted to
14,787 tons, and showed a decrease of about 4,000 tons as compared with
the corresponding period of last year, Japan’'s share of the imports during
the four months ending the 31st October, 1933, was 66 tons only.

(b) No, 8ir.

(c) The October figures show that the average declared value was
about Rs. 64 per ton for imports from all countries and about Rs. 80 per
ton for imports from Japan. ‘

(d) No. The price of Big Mills Specials in Rangoon has risen from
Rs. 145 to Rs. 168 per 100 baskets between the middle of September, and
the middle of November.

() No, Sir.

() The situation is being watched by Government.

Mr. M. Maswood Ahmad: Will Government be pleased to state if the
fieures stated by them relate to British India alone or do they relate to the

whole of India ?
The Honourable Sir Joseph Bhore: For India.
Mr. M. Maswood Ahmad: Will Government be pleased to state whether

there was any talk ahout this rice question with the Japanese Delegation or
with the Consul-General of Japan in India?

The Honourable Sir Joseph Bhore: I believe my Honournble friend was
present here yesterday. If so, T am sure he will have it within his recollec-
tion what I said on that matter.

A, Muhammiad Ashar All: But yesterday nome of us was present here!
The Honoursble Sir Joseph Bhore: I beg your pardon, the day before.
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.- Mr. Amar Nath Dutt: In reply to part g). the Honourable Member said
that the Government were still watching. ill Government rest satisfied by
wsnly watohing the position or do they iutend taking further steps after
watching ?

.. The Honourable Sir Joseph Bhore: Watching is a preliminary process.

Dr. 2iauddin Ahmad: The Honourable gentleman has eompared the
figures with those of last year which was an abnormal year. Will he-
please compare the figures of this year with those of the year before last ?

The Honourable efh Joseph Bhore: I shall certainly be only too glad to-
get information on that point from my Honourable friend.
\ :

Dr. 21auddin ARmad: There has been a substantial inerease if the:
‘figures areé compared with those of this year.

My, M. Masweod Ahmad: As Government have not yet studied the
condition in other coumtries, do they propose to study now the
question as to what steps have been taken by other countries for raising

the price of rice and-allowing more exparte ?

- The 'Honourable Sir Joseph Bhaore: I shall be gresatly obliged to my
-Honeurable friend if he will instruet me in this matter.

Mr. Amar Nath Dutt: May I know, Sir, whether Government have
taken any steps during the last four years since the price of rice bas been
falling, or were they merely watching for the last four years the distress
of the agr'nultw’nh;

The Honocurable 8ir Ji Bhore: That does wot properly belong to my
Department and, I sm afraid, if I gave any information straight off, I might
be misleading my Honourable friend. If he gives me notice, Y shall
endeavour to have the question answered for him.

Mr. Amar Nath Dutt: I have asked for s reply from the Goverament
and not from a particular Department. T do not care to which Department
the subject belongs. What I do eare for is the distress of the agriculturista
at the present moment which has been continued for the last four years.

The Honourable 8ir Joseph Bhore: I told my Honourable friend that
information on that point must ba coliested hedore any reply eould be given.

Mr. Amar Nath Dutt: Does the Honoursble Member mean to sasy that
for the last four years no information has been available to enable the
Government to take any steps in order to raise the price of rice ?

The Homouzabls Sir Jossph Bhere: I have no doubt that information is
available, but it is not readily available to me at the present moment.

Mr. K. O. Neogy: When the Honourable Member says that Govern-
ment have been watching the situation, are Governmest, or the Department
of which my Honoursble friend is in charge, also watching the effecd of
the export duty on rice upon the price level of rice in India ?
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Homcuzable Sir Jeseph Bhove: 1 hate ae detbb theb theb quistion
;&mhﬂdwbmmw

Mr. K. 0. Neogy: May I know with what effect so fat?

The Honourable Sir Joseph Bhore: I am edrsid I ceuld mnob telh the
Honoorable Member that straight off.

i
Mr. T. X. Ramakrishna Réddi: Will Government be pleased to state
why they view this question of rice ro very light-heartedly? When the
of the textile industry is coficermed, they take steps immedistely,
in the ease of ries, tvey are ovly wetehing the situstion while the poor
vyols are suftering for the last four yems.

The Henouwrstie Si¢ Joueph Phorw: Wil tmry Honourable friend suggest
what Government should do in this matter ?

Mr. T. N, Ramakrishna Reddi: It is not for me to sugiest.” T am not

placed in the position of Government. It is for the Geverament to protect
the interests of the ryots and it is for them to take steps immediately to
alleviate their comdition.

The Honourable Sir Joseph Bhore: I shall certainly be only too glad
fo receive any suggestions from my Honourable friend as fo suitable steps
fo be taken in this matter. I personally cannot see my way clearly as to
any steps to be taken which would reduce the depression immediately.

Dr. Bauddin Atmad: May 1 make a definite suggestion? In the first
place, the export duty should be abolished. That is the preliminary step

for raising the price level.

The Homourable Sir Joseph Bhore: I shall pass that suggestion on to
the Honourable the Finanee Member for eonsideration.

Mr. M. Maswood Ahmad: Are not Government aware thst the other
suggestions are that the import duty should be imposed on the riee whieh

is imported into India and that the ratio question should be discussed and
finally settled.

Mr. President (The Honourable Sir Shanmukham Chetty): Dwuring
question time, there cannot be a discussion on the subject.  Hcenourahl.
Members must ask questions with a view to eliciting information.

Mr. F. E. James: Will the Honourable Member be plessed to state what

M«\n of the 14,600 tons imported into Indis in this period came from
iam ?

The Homoursble Sir Joseph Bhore: I have not the exact figure availabie,

but I think T am fairly correct in assuming that a very 1 i
A iy g very large Pmportnon of

Mr. K. 0. Neogy: Is the Honourable Member in a position to state which

sountries send out the echeapest rica? I thet J a8 riot
country which sent out the cheapest. gtlered Spen Wag riot the

B 2
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r:'The Hodourable Bir Joseph Bhote: I think my Honourable- friend’s
assumption is correct.. I have not those prices readily available, but ‘I
should say that it is Siamese rice which is at the moment in competition
with the Indian rice. ‘ S o

<} My, Amar Nath Dutt: Why Government are not expediting this matter
as they did expedite in case of the Cotton Mills of Bombay and steel
industry ?_ Is the latter their favourite wife?

' The Honourable Sir Jossph Bhore: I am sure that if my Honourable
friend would really take the trouble to consider this guestion carefully,
he would realise that the mere exclusion of 14,000 tons of rice in one half-
year would have very little appreciable effect having regard to the fact that
the total Indian production is somewhere in the neighbourhood of 17 million
tons.

Mr. Amar Nath Dutt: Is there no other way available to Government
to increase the price of rice?

The Honourable Sir Joseph Bhore: 1 have not been able to find a way.

Mr. M. Maswood Ahmad: Are Government aware that Japan has been

increasing her export of rice to foreign countries every year. from the year
1929 to 1933, and that they can dump the Indian market any day thcy
choose ? Are Government aware that the export of Japanese rice to foreign
countries in 1920 was 39,000 koku, in 1980, it was 32,000 koku, in 1981, it
was 101,000 koku, in 1932, it was 211,000 koku, and in 1933 up till now,
it is 217,000 koku, while each koku is equal to 1°'439 maunds.

. The Honourable Sir Joseph Bhore: I am prepared to take those figures
subject to subsequent verification.

Mr. M. Maswood Ahmad: Are Government aware that the main cause
of the increase in the export of rice is the depreciation of the currency of
Japan?

The Honourable Sir Joseph Bhore: I have already answered that
guestion.

Mr. M. Maswood Ahmad: What was the answer ?

The Honourable 8ir Jossph Bhore: I would suggest that my Honourable
friend should read the record when it comes to his hand.

Mr. M. Maswood Ahmad: In the replies there is nothing on this point.

Mr. Lalchand Navalrai: Did the Honourable Member say that questions
relating to textile are more speedily decided than the question of rice ?

The Honourable 8ir Joseph Bhore: I do not know that the two things are
comparable at all.
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OzDERS BY THE POSTMASTER GENERAL; PUNIAS; EE APPRILS AGiTNsy Tme
. O=DERS OF OFFICERS SUBORDINATE TO HIM. '

1142. *Shaikh Sadiq Hasan: Will Government be pleased to state if it
is a fact thut the Postmaster General, Panjab, has given orders to his office
that all appeals accepted against the orders of officers subordinate to him
should he noted against the officer concerned and if so, is it in accordance
with rules, and, if not, what action do Government propese to take to
remedy this defect?

The Honourable Sir Frank Noyce: The Postmuster General, Punjab.
has a statement maintained for his own information showing the number of
appeals received in his office and accepted by him in respect of each officer
subordinate to him, but there is nothing in the rules to forbid such proce-
dure nor do Government propose to take any action in the matter.

GRANT OF ADVANCE INCREMENTS TO THE STAFF OF THE CENTRAL PUBLICATION
BraNCH ON TRaNsFER ¥yBOM CiLOUTZA TO DEimI.

1143. *Mr 8. C. Mitra: (a) With reference to part (j) of the reply to
starred question No. 688, dated the 7th March, 1933, by K:unwar Hajee
Ismail Ali Khan, regarding the grant of advance increments to the staff of
the Central Publication Branch on transfer from Calcutta fo Delhi. will
the Honourable Member in charge of the Department of Industries and
Labour be pleased to state whether the budget position has improved since
then? If so, do Government propose to grant some personal pay to the
staff of the Central Publication Branch to be absorbed in future increments
as was stated to have beenigiven to the staff of the Director General of
Posts and Telegraphs on transfer vide the reply to part (d) of my starred
question No. 165, dated the 29th Auygust, 1983? -

~ (b) With reference to the reply to part (d) of starred question No. 165.
dated the 20th August, 1988, will the Honourable Meniber for the Depart-
ment of Industries and Labour state what were exactly the considerations
that led to the grant: of personal pay to the staff of the Director Goneral of
Posts and Telegraphs?

(c) Are Government aware that the scales of pay prevalent in the
Central Publication Branch are much lower thsn those in vogue in the
office of the Director General, Posts and Telegraphs ?

(d) Are Government aware that the remoteness of Delhi from home
province resulis in an additional financial burden on scoount of recurring
travelling and other incidental expenses ?

" (¢) Are Government aware that the separation from joint family
establishment oconsequent on transfer has increased Ju(: financial
respousibility of the families at home and at Delhi?

(f) Are Government aware that the medical charges have been a

menacing drain on the slender resources of the staff of the Central
Publication Branch ? : '

(9) What would be the amount of expenditure that would be incurred
if the memorial of the staff for advance increments were entertained ? .

(h) Are Gowernment aware that it has been well-nigh impossible for
most of the staff to get two square meals a day along with their family ?

;. (i) Do Government propose to review the economic poeition of the staff
in a sympathetic light and afford necessary relief ? o,
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- .~The JFonourshie Sir Frank Beyce: (s) I am obwisusly not in a positien
to say anything et this siage sbout the budget pesition. Government
have already considered the request of the ataff for the grant of pemonsl
pay to be absorbed in future increments and have come to the conclugion
that it is not justified. They do not propose to consider the questiom
turther.

() There were no special considerations underlying this particular een-
cession. The considerations underlying all the concessions then given will
be found on page 341 of Vclume V of the proceedings of the Standing
Finance Committee. R : -

(c) Attention is invited to. the statements laid on the table of the House
with reference to the replies given by me on the 29th August, 1933, %0
part (f) of starred question No. 165 and to part (a) of starred questiom
No. 167 asked by the Honourable Member.

(d), (e) and (f). Service at a distance from an employee's home
frequently involves additionsl items of expenditure, but Govermment have
no particulsrs of any. extra expenditure mewrved on travelling expenses
and home remittances, nor have they particulars of the amounts spent on
medical attention in either Caleutta or Delhi. Medical attention is avail-
able free to the employees themselves.

(9) Over Rs. 40,000 in the course of five years.
(h) and (1). No.

DELAY IN Giring Deoamons or assnesrwc van Iwcounxax Pavens oY
vaE Incoum-wax Ormomns o INDIA.

1144. *Mr. Lalchand HNewslrai: (¢) Are Government aware that the
Income-tax Officers in India do not give their decigions of assessing the
Income-tax payers forthwith or as soon afterwards as may be as required
by section 23 of the Income-tax Act?

() Is it & fact that they keep in abeyance their proceedings for seversl
years and then at their discretion either give their decision simultaneously
or for as many years as they choose?

(¢) Are Government aware that the Income-tax payers Association of the
City of Calcutta on the 29th August, 1938, submitted a petition headed *‘in.
equities in the existing Income-tax Act '’ to the Income-tax Member of
the Central Board of Revenus, pointing out the eforesaid practioe wherein
they stated that the Income-tax Oficers concermed kept five years’
amsessment namely from the year 1928-29 to 1932-38 pending snd abruptly
settled sore of them only on the 27th February, 1933? If so, under whaet
law is this procedure justifiable, snd what action did the Centrsl Board of
Revenue take in the matter?

(d) Are Government aware that such a practice exists in the Bombay
Presidency, including Sind, also?

(e) Is it & fact that Mesars. G. C. Motwane Electric and Trading Com-
pany, Hornby Road, Fort, Bombay, have been similarly treated thelr
assesament for two or three ysars zeopened afier ¢ long time and enhanced ?

(f) I such practice detrimental to the interests of the assessees exists,
&;Gove;nmeut propose to take necessary action in the matter? If not,
why not ' .
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© 'The Honoutable Sir George Bchuster: (a), (¥) and (d). The Govermment
have no information suggesting that such a practice exists.

(c) Bueh a petilion was presented and referred to ome particular case
in which asressment cases for a number of years were ssid to have beem
disposed of st the sams time. The Cevtrsl Board of Bevenue mede en-
quiries regarding this individual case, after which it replied to the Associa-
tiom saying that it understood that the case in question was likely to come
yp before the Commissioner of Income-tax in revision and therefore it
was impossible for the Board to enter into a discussion on it.

(¢) T am precluded by section 54 of the Indian Income-tax Act from
discuusing the income-tax asssssment of any named assesses, If the com-
pany in question has any grievanee, it is open to it to seek such of the
regular remedies in the way of appeal. review or reference to the High

(f) Does pot arise.

Mr. Lalchand Navalrai: May I know if the Commissioner refuses to
send the case to the High Court, what is the remedy to the individual?

The Honourable Sir Brojendra Mitter: If the Commissioner refuses to
send the casc to the High Cowurt, it is open to the nssessee to mske an
application t«. the High Court to compel the Commissioner to send the case
to the High Court.

Mr. Lalchand Wavalral: Under the present Amendment Act®

The Honourable Sir Brojendra Jtter: T should sav from resollection
that it is under the Bpecific Reliet Act.

Mr. Lalchand Navalral: With regard to part (c), msy I know what
the Commiseioner. after all, did in the revision? Did he take sny steps
to see that such a practice should not be carried on in future where the
asgesmment is kept pending for several vears and agsessment i8 made for
all these vears simultaneously ?

The Honourable Sir George Schuster: I have no informstion with me
oftxi;eﬂiat point, but T will try and get it and give it to my Honourable

n
ASREEMENT ARMIVED AT BRTWEEN THE GOVERNMENY oF Iwbia
' Jararmes Drrzcaviox. 4

1145. *Dr. Ziauddin Ahmad: (a) Will Governmens be Pleased to o
the table of this House a copy of the text of the agreement, if any, al:r{vad
st between the Indisn Government and the Japanese Delegation ?.

(b) Do Government propose to give an opportunity to this House to
djscuss the agreement?

(¢) Will Government be pleased to state whether they consid the
interests of the consumers and the interestg of the oot?age inde::gy in
nmiving st the agreement? If not, ‘why not?

(d) It the answer to part (c) be in the affirmative, will Gov rament be
pleased to state the names of person or persons invited by them :t, consulta-
ﬂn_bdhq\owﬂnchm&t& eohsumeors and the cottage
indusiry, vis., epinning? = - ) o
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: The Menourable Sir Josesph Bhom:  (a) Yes, Sir. This will be done
if and when an agreement is reached.
~ (b) Honcurable Members of this House will certainly have opportunities
of disoussing any agreement that may be concluded.

(¢) All interests concerned have been carefully kept in view throughout.
the course of the negotiations

(d) The Honourable Member is referred to the Government of Indis
Commerce Department Press Communiqué, dated the 20th September,
1933.

- Dr. Ziauddin Ahmad: Who were the persons representing the interests
of the consumers and the cottage industries?

The Honourable Sir Joseph Bhore: I would refer the Honourable
Member to the Government of India Communiqué, dated the 28th Sep-
tember, 1933, where he will have all the information available.

Dr. Ziauddin Ahmad: Are the names of the rep'resenta.tives of the
consumers g:ven in that Communiqué?

The Honourable Sir Joseph Bhore: Names of consumers? No.
Dr. Ziauddin Ahmad: Names of consumers’ interests?
The Honourable Sir Joseph Bbhore: I am unable to understand thas.

PARTICIPATION OF THE REPRESENTATIVES OF LANcAsBIRE IR TER DIscus-
SIOK ON THE INDO-JAPANESE AGREFMENT.

1146. *Dr. Ziauddin Ahmad: (a) Will Government be pleased to state
why the representatives of Lancashire were invited to take part in the discus-
siong on the indo-Japanese agreement?

(b) What was the subject of discussion between the representativeg of
Lancashire and the Government of India? Was it (i) separate Anglo-
Indian agreement, or (ii) Anglo-Indo-Japanese agreement?

The Honourable Sir Joseph Bhore: (a) and (b). The representatives of
the Lancashire textile industrv were not invited by the Government of
India to take part in the Indo-Japanese discussions, nor did they do so.
The Honourable Member's attention is invited in this connection to the
Governmen* of India Commerce Department Press Communiqué, dated
the 17th -August, 1933. .

Dr. Ziauddin Ahmad: Have the Government of India seen the state-
ment issued by Mr. Mody in connection with this agreement?

The Honourable Sir Joseph Bhore: I do not know to what statement
my Honourable friend refers.

Dr. Ziauddin Ahmad: T refer to the agreement with the Lancashire
delegation. )

The Honourable Sir Joseph Bhore: Unires mv Honoursble friend cas
identify it with a little more exactness. T should hesitate to give a reply. -
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Mr. Gays Prasad Singh: The agreement srrived:at between Mr. Mody
snd the Lancashire delegates is being denounced by the textile industry
generally in all other parte of India.

The Honourable Sir Joseph Bhore: I would suggest that my ’Hono}n-_
able friend should have some patience in this matter, because a question’
on that point has already been put by my Honourable friend, Mr. Das. "

Mr. K, 0. Neogy: With reference to the letter which the Honourable
Member himself is supposed to have addressed to the head of the
Lancashire delegation, may I request the Honourable Member to. place it
on the table of the House for facility of future reference? o

The Honourable Sir Joseph Bhore: I shall place it in the Library of
the House: - g

Dr. Ziauddin Ahmad: In view of the reply given by the Honourable
Member that the Government of Inida did not invite the deputation from
Lancashire. may I know if the deputatiom came-of their own accord or
invited by some body else?

The Honourable 2ir Joseph Bhore: If my Honourable friend would take
the trouble of reading the Press Communiqué published by shis Depart-
ment, T am sure he would not seek any further information on a point
like this. The matter has been most fullv explained in that Press Com-
muniqué and. I might also say. during the course of the discussiop in this
House during the S8imla Session. - '

Mr. Gaya Prasad 8ingh: Mav I know whether the agreement arrived
at between Mr. Mody and the Lancashire delegates will not be lightly
ratified by the Government of India without considering seriously the
representations of the other textile interests in this countrv? '

The Honourable Sir Joseph Bhore: That also, 1 would suggest to my
Honourable friend. might best be discussed when the question raised by
Mr. Das comes up for answer in this House.

Mr. ¥. E. James: Am [ now right in saying that the agreement was
not between Mr. Mody and the Lancashire delegation, but between the
Bombay Millowners® Association and the Lancashire delegation ?

The Honoursble Sir Jossph Bhore: T should like to make a small
correction in my Honourable friend's statement. He is quite right in
saving that the agreement was not between Mr. Mody and the Lancashire
delegation. But it is not quite correct to say that it is one between the
Bombay Millowners* Association and Lancashire. It i between the Mill-
owners’ Anscciation. Bombhay. and the Lancashire delegation '

Mr. Gaya Prasad 8ingh: Mav I know if there are certain members of
that Bombay Millowners’ Association who protestead againgt this sort of
agreement being entered into with Lancasbire? o I

-~ The Jionourable Sir Jossph Bhore: My Honourable friend must refer
to the Millowners' Association, Bombay, for information. :
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- My. Goya Peassd Siagh: Are Gowgrnment awere Ghet ¥t was' not an
unanimous agreement entered into by Mr. Mody's Aseociation with the
Lancashire delegation? ‘ ‘

. The Honowrable Sir Jossph Bhore: 1 aammot give hima any infermation
on that poing, because I have npot got it. I shsll be happy to &y
and get information on tha{ poins.

- Mr Mghammad Ashar Ali: Are Government prepared te rafify that
agreement without putting it before the House? o

Mr. President (The Honourable Sir 8hanmukham Chetty): That ques-
tion has alreadv been asked and answered.

Mr. Lalchand Navalrai: Did anv other member of the Millowners’
Association participate along with Mr. Mody in the negotiation with the
Lancashire delegates? v

The Honourable Bir Joseph Bhore: Mv Honourable friend must address
that question to the Association which carried on these negotiations and
not to me who had nothing to do with those negotiations.

Mr. Lalchapd Wavalral: We can know it if the Government have any
information with regard to what happened between them?

The Honourable Sir Joseph Bhore: 1 am mot in a position ¢o give any
definite information on that point.

Mr. K. 0. Noogy: Has the attention of the Honourable Member beea
drawn to the Press report that s request was made to the Secretary of
State for Indis on behalt of the Lancashire delegation that this sn-called
agreement with India should be put on a legislstive footing like Lhe
Ottawa Agreement in India? .

The Honourable Sir Joseph Bhore: T am not quite sure if T have seen
thc Press repcrt referred to, but, obviously, if it is put on a legislative
basis. then mv Honourable friend will have the fullest opportunity of
discussing 6.

Mr. K. 0. Neogy: Of oourse. But 1 wanted t0 kpow from the Homour-
able Member whether anv information has been received from the Secretary
of 8tate on this point?

Mr. Gaya Prasad Singh: Mav I know if the Government of India gave
no sort of encowragement to Mr. Mody in the matter of inviting the

Lancashire delegation or in the matter of coming to an agreement with
them ? -

The Honourable Sir Joseph Bhore: I have siready referred my Homour
able friend. Dr. Ziauddin Ahmad, to the Press Communiqué, and T would
refer mv Honovrahle friend, Mr. Gava Pravef Singh, ¢o the wame Com-
muniqué which will give him eomplete information on the poin.
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Discvssioy oy sx3 QUaNIoN oF Bueal CAvdx wim B Jaransss
REPRESENTATIVES.

1147. *Dr. Zisuddin Ahmad: (a) Will Government be plessed to state
if they disoussed the question of sugar candy with the Japanocsé representa-
tives? If not, why not? .

(b) Will Government be pleased to lay on the table a copy of the teat
of the agreement about sugar candy?

“The Honourable Sir Joseph Bhore: (a) und (b). The negotistions with
the Japanese representatives are still in progress, and Government cannot
disclose the details of the discussions that have tuken place,

Bmmnvormscusmomnmm-rncovmmrovbmmni:
REPRESENTATIVES OF JAPAN AND LANCASHIRE.

1148, *D1. Zisuddin Ahmad: Do Government propose 40 ipsue & com-
muniqué, or lay on the table a4 copy of the summary of the entire discussions
between the Government of India and the representatives of Japan and’

of Lancashire?

The Honourable 8ir Joseph Bhore: No, Sir.

DisrosaL or BOOKS RECEIVED BY THE GOVERNMENT oF INpia or LocaL
, GOVERNMENTS. ) )
1149. *Dr. Zlsuddin Ahmad: (a) How many copees of each book prinied

in India are received by the Government of India?
(b) How are these copies disposed of?
(¢) Is any copy supplied to any library in Engiend?
(d) Is amy copy supplied to any library in India? If not, why not?
(e) Is it a fact that Government consider it more important to supply
books to the British Museum than to their own Imperial Library?

Mr. @ 8. Bajpal: («), (b), (¢) and (d). The Honourable Member's
attention is invited to sections 9 and 11 of the Press and Registration
of Books Act, 1887 (Aet XXV of 1867). No copies are received by the
Government of India under this Act. The disposal of copies supplied to
Local Administrations is in the discretion of those Administrations. The
booke received by the Chief Commissioner, Delhi. are placed in the Delhi
Public Library while those received by the Chief Commissioner, Ajmer-
Merwars, are kept in the Commissioner's office. but are open to public
ingpeetion in hoth cases. The Act is not in force in Coprg apd Balu-
chistan. ' ' ‘

te) No. The questiou of making the Impenal Library .at Calcutta
a ccpyright library is being considered.

Dr. Ziauddin Ahmad: Muyv | understand that the Honourable Member
is going to lay a Bill suggesting modification in the Act 8o as to get a
copy sent to the Imperial Vibrary?

Mr. @. 8. Bajpal: The question of making the Imperial Librury ar any
other library a copyright library will have to be dealt with by legislation,
sad the Bi, when it comes before the House, will be available to my
Honoursble friend. ' ‘ ’
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Mr, K. O.:Neogy: Do I take it then that the Bill' I8 likely to comé
before the House very soon? -

. CLh a Tl Tl o
Ir. @. 8. quai 1 would not say very soon, but when consideration
of the question is completed.

Mr. K. O. Neogy: Is it not a fact that the question of converting the

Imperial Library int> a copyright library for this particular purpose. has
been under consideration for at least “fftéen’ vears"

Mr. @. 8. Bajpai: Fifteen years is but a short period in the history
of a Government. (Laughter) But speaking of recent history, I might
say that the proposal was received only last August.

‘Mr. Amar Nath Dutt: Do Government pav Ior the books which they
receive ?

Mr. G. S. Bajpai: No; they do not

S

Mr. Amar Nath Dutt: Is lt a fact that they used to pay foxmerly? ‘

Mr. @. 8. Bajpai: Under the Act, ever since it came jntg being and
it- came into being in 1867—no payment has been made by Gcvernment
for books acquired under the Act.

Mr. K. O. Neogy: With reference to the Honourable Member's answer
to me. may I invite his attention to questions in the old Imperial Legis-
lative Council more than tifteen years ago and to similar answers then
given ?

Mr. @. 8. Bajpai: I hope that m~ Honourable friend’s expcrience: in
the future would be happier than it has been in the past.

Dr. Zisuddin Ahmad: I[s it not a fact that the Imperial Library is
an all-India library?

Mr. G. 8. Bajpal: There are differences of opinion about that.
Dr. Ziauddin Ahmad: Is it maintained by the Government of India?

Mr. G. 8. Bajpai: Partly bv the Government of India. but there is
also a subvention pai. by the Government of Bengal.

“l

]

Custows Dory oN Svaas.
1150. *Dr. Zianddin Ahmad: (a) What is the custom dgt\ on mgar?

(b) Was the duty increased for revenue purposes?

(¢) What bas been the variation in the income fram custom duty in
1988, as compared with the corresponding periods in 1931 and 1980? -
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The Honourable Bir George Schuster:. (¢) Rs. 7-4-0 per cwh. plus a
surcharge of Rs. 1-13-0 per cwt.. ) N
(b) The surcharge was imposed purely for revenue purposes.:

The Honourable Member's attention is invited to paragraph 76 of my
speech introducing the budget for the current year.

(¢) The amount of duty collected during the first seven months of the
current year is 2,95 lakhs against 4,14 lakhs and 5,79 lakhs in the corre-
sponding periods of 1981-32 and 1930-31 respectively.

Dr. Ziauddin Akmad: May I know whether the Honourable gentleman
would admit that this increase is not due to revenue purposes only, but
to protection, because there has been actually loes inr the income ?-.

The Honourable 8ir George Schuster: My Honourable friend asked
‘what the intention was when the surcharge was imposed. That intention
may not have been fulfilled, but that does not alter the fact as to what the
intention was.

Dr. Zisuddin Ahmad: Not the surcharge, but the increase in ‘the_ duty:
1 am not talking of 25 per cent. surcharge on every article, but when the
increase was levied, it was not u revenue duty, but it was a protective

duty. s

The Honourable Sir George Schuster: As regards what actuslly hap-
pened, the duty had alresdy been put up for revenue purposes to a certain
level. That level hanuened to coincide with the duty which was recommended
by the Tariff Board for protective purposes and was thereafter adopted
by the Government of India as a protective duty.

Mr. A. Das: Arc Government aware that this surcharge whicb has been

imposed on sugar is likely to be reduced during the current year or done
away with altogether ?

The Homourable Sir George Schuster: M: Honoursblo friend must
wait until I make myv budget speech.

Payuxxt or UNEoONOMIO PRICES TO THR SUGARCANE CULTIVATORS.

_1151. *Dr. Zlanddin Ahmad: (a) Are Government aware that the sugar
mill-owners pay uneconomic prices to the sugarcane cultivators ? )
(b) Are Government aware that these mills have ruined the cottage
industry of sugar? ' ’
(c) Are Government aware that the sugar mill-owners sell sugar at

prices at whieh Java sugar would be sald after paying the ephanced cus-
tom duty?

Mr. G. 8. Bajpai: (a) The prices paid for sugarcane by millowners
vary 8o considerably that it is impossible to draw any conelusion of general
application

(b) Government have no information in support of this statement.

(¢) A comparative statement showing the current pricaa for Indi
fastory sugar and imported sugar in Calcutia, Delhi amfu Amyih_ar'i? 1:13
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o thé table. After allowing for varinin i -qaity it sppears: that inter-
nal competition has brought the price of Indiah fastory sugar at up-country
markets below the price of maposied sugar. -

Stareniant.
(1) Prices of sugow per mound in Cdculta
oot Novéuatber, 0% Novémber, 96 NovemBer,
¥} - - 1es. M3
Rs. o p. Rs. a p. ks & p. .
Jave White Sugar Ready . w786 109 0 0 9 6
Cavngere Whkite Suges
Reedy . . . . 10 2 0 10 2 O 10 20

Q)Prmoluwwnmlunp—cmymlmuwhdﬂm,m
Jowa Suges,  Duti sughe.
Rsa. a. p. Rs. & p.
Delhi . - . . . . . 128 0 _ 11 0 o.

Amritsss . . . . . . . 1260 1 6 0

Mr. M. Maswood Ahmad: Have Governmnet seen an article publisived
by Mr. Rafi Ahmad Kidwai in the Hindustan Times of the 19th November
mentioning that prices have not besm paid to the sugsrcame growers on
the basie on which they should have been paid?

Mr. G. 8. Bajpai: That questiens was dimsvssed af the Canleseiice whigh
met in Simla last July, and it wes hotly ecomtestcd.  Repsesewtatives of
several provinces said that the sugarcane grower was getting actually
more than he had done before industrialisation had reached the stage
which it has.

Mr. A. Das: Has the attention of the Government been drawn to an
article which appeared in the Hindusten Timse of todav's date where it
is said that, in the district of Basti, the priee paid for sugarcane was often
less than five annas and that the sugar-mill owners at Basti have not
comphied with the notificstion of the United Provinees Government and
that, consequently, there has been a lot of unrest amang the sugareane
growers in the district against the action of the millowners ?

Mr. @. 8. Bajpai: I have not had the opportunity, being a late riser,
to study the Hindustan Times this morning; but if there is discontent
in Besti, owing to the difficulties to which my Honourable friend has
referred, I have no doubt, the Government of the United Provinees, who
are very solicitous of the interests of the sugarcsne grower, will take
suitable action.

Mr. M. Maswood Ahmad: Huve Government appointed any inspector
or some one like that to go round and inquire whether the nugarcane

growers are gebting the amount which they should get ?

Mz. G. 8. Bajpai: The matter is within sthe competence of Loeal
Governments.
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Mr. M. Maswood Ahmad: Wheas about the aress whish 98 wnder the
Central Government ? e e e

IR TN, . 7
. 27 B N B3 P

- Mr. @ 8. Bajpat: T um not dware that they are growing large quaa-
tities of sugarcane.

Dr. Ziauddin Ahmad: Are (Government aware thet “thé eultivators
actually lose, for three reasons: in the first place, prices are very uneco-
wonsi¢; secondly, eanes are underweighed -therdby they are kept wait-
img fox a long time, sometimés one week, 80 that the weaight ol sugarcase
musy be diminished by abowt 20 per eemt. ? The masintenance for seversl
days is edditional hardship.

Mr. G. 8. Bajpai: 1 am pot aware of all these deteils, but I have no
doub§ that the T.ocal Governmente will take due notice of them.

Dr. Zisuddin Ahmad: May I request the Government of India to ask
the Local Governments to make local inquiries to find out certain remedies,
becsuse, o far as the Central Goverament is concerried. they have put
dowa & very heavy duty, and the consumers are paying it, and it is the
duty of the Government to exercise. through the Local Governments, their
power to see that the eultivators pet proportionate profite which is really
their due? Theyv should also see that consumers are not unduly taxed.

Mr. G. 8. Bajpai: Muy 1 suggess to my Honourable friend that 1
supply to bim a copy of the proceedings of the Simla Conference and that
he perwuses it at his Jeisure? This question of regulating prices of sugar-
cane and of passing on a portion of the benefit accruing to the industry
rom the import duty to the sugareane grower was fully discussed -there
and | think every aspect of the question was cossidered.

Dr. Zianddin Ahmad: Result from bad to worse. Will Government also

authorise the Local Governments to make their own rules in order to
regulate the prices paid to the cane grower?

Mr. @. 8. Bajpai: They need no authority from the Government of
India: the initiative rests with them.

Mz. M. Maswood Ahmad: Do Governmeas propose $0 sead these -

tions and answers to the United Provinces Government and to the Bihar
Wment ? '

Mr. @. 8. Bajpai: T huve no objection to that at all.

- Dr. Zlauddin Ahmad: Am ] to understand in reply to my question

that the Local Governments have already got the power to saake their
own rules about the purchase of sugarcane and sale of sugar?

MR @. B, Bejpal: That is the position, S,
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~ ' - 'Ppoyrr AND.Loss ACOOUNYS OF EACH: SUGAR MEIOWNER. '

1152. *Dr. Ziauddin Ahmad: Do Government receive s“eopy of the
profit and loss accounts, certified by recognised auditors, from esch sugar
millowner? If so, will they be pleased to put the file in the Librery for

three days?
. --Mr. G. 8. Bajpai: No.

.. Dr. Ziauddin Ahmad: When we are giving protection to any industry,
48 it not the duty of the Government to find out that increage in taxation
i8 really for the benefit of the people of the country, and not for the
benefit of a few millionaires, because, after all, it is very unfair to levy
a customs duty in order to fill the pockets of men who are already rich”

YR

" Mr. @ S. Bajpal: That is my Honourable friend’s impression, that it
is only the millowners or the millionaires who benefit by it: but, as I have
said in answer to a previous question, that view is not supported by

.others.

.. Dr. Ziauddin Ahmad: Not supported by millionaires. I would like to
Jiave an answer to my question, who is the Government for this purpose?

Mr. G. 8. Bajpai: Government impose the duty for the benefit of the
13 Noow. industry, and not of any individual or any interest

Dr. Ziauddin Ahmad: Is it not the duty of the Government to make
inquiries and find out whether the protection that they have given is
‘really a protection of the industry and beneficial to the people, and that

it is not another method of filling the pockets of the millionaires?

Mr. @. S. Bajpai: There. again, I would remind my friend that the
best method of ascertaining the facts was to discuss it with the repre-
sentatives of the provinces where sugar is grown. and that was why the

conference was convened.

Dr. Ziauddin Ahmad: T think T should ask the Honourable the Com-
merce Member to reply to this, because it is hie Department which has

to answer.
The Honourable Sir Joseph Bhore: T must have notice of the question.

FrxaTiox or MreaMou PrRICES FOR SUGARCANE AWD SUGARCANE JUICK.

1153 *Dr. Ziauddin Ahmad: Do Government pronose to fix minimum
prices for sugarcane and sugarcane juice at each locality to safeguard the

interest of agriculturiste ?
Mr. G. 8. Bajpai: The matter is the concern of Local Governments.

" 'Dr. Zisuddn Ahmad: Mav T know whether Toerl Governments will d,
the same thing if thev conaider it desirable ?

Mr. G. 8. Baipai: As T have been trving to exnlain for some timea. there
is no need for anything further to be done by the Government of India,
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because the July Conference was specifically called to enable Local Govern-
rggts to _exoha{xge idess with one ancther and to decide what action they

should take.

Maulvi Mphammad Shatee Dacodi: Are the (Jovermnent of India
aware that up to this day the (gvémment of Bihar and Orissa have t'lone
nothing to fix the minimum price. which was adopted at the Simla
Conference ?

Mr. @. 8. Bajpai: No suggestion to fix minimum price was adopted by
the Simla Conference. ’

Maulvi Muhammad Shafee Dacodi: Have Government done anything to
prevent the unrest among the sugarcane growers in the provinces on this
matter ?

Mr. G. 8. Bajpai: I have already stated that if there is unrest among
sugarcane growers in this matter of prices, I have no doubt that Local
(yovernments will take suitable action. .

Maulyi Muhammad Shatee Dacodi: But I sey there is ugrest in the
Bihar and Orissa Province, and no action whatsoevyer has been taken there.

Mr. President (The Honcurable Sir S8hanmukham Chetty): That is a
matter to be adjusted by the Bihar Government.

Dr. Ziauddin Ahmad: Are Government aware of the great unrest pre-
vailing among the consumers who believe that they are paying three times
the cost price? Sugar wills really produce sugar at about four rupees a
maund and we have to purchase it at abtout BRs. 18 a maund.

Mr. G. 8. Bajpai: No, Sir; I am not aware of any universal discontent
among consummers.

Dr. Zisuddin Ahmad: I um a consumer myself, and there is great un-
rest in me. (Laughter.)

Mr. G. Morgan: May I ask whether it is a fact that, at the meeting of
the Bugar Committee at Coimbatore, the question of minimum price for
sugarcane hus been discuesed, and may I ask the Government whether
i(.!;e demsiont: :mved at by the Committee have been passed on to Lou..!

overnments ?

Mr. G. 8, Bajpai: That Conference, 8ir, met only recently, and I bhave
no doubt that the proceedings of their deliberations will be communicated
1o all Loecal Governments, |

Fixarion or Ecoxomo Prices vor THE SALE oF SUGAR aXD THE PuncHASE
.. O7B8UCARCANE OB 8vcascaNz Jumox. .
1154. *Dr. Jlaundgin Ahmad: Do Government propose to fix the

economic prices for the sale of sugar and the purchase of sugar-
cane or sugarcane juice in each area, in a mmnner tktat millowners msv

]
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not get more than 15 per cent. or thereabouts, including reserve and de-
preciation, or as an alternative change the prctection duty into revenue
duty ?

Mr. G. S. Bajpai: Tho fixing of cane prices in any area is the concern
of Provincial Governments.

ExpecTtEp DEFIOIT IN THE RArLway BUDGET or 1033-34.

1155. *Dr. Zisuddin Ahmad: With reference to the figures of the last
seven months will Government be pleased to state what is the amount of
the deficit which they expect in the Railway Budget of 1983-84?

Mr. P. R. Rau: Government regret they are not at present in a position
to give the information required. Any estimate made at the present
moment must be purely conjectural, as so much depends on the traffic in
the busy season which 18 yet to come.

RESTORATION OF THE FIVE PER CENT. CUT IN THE SALARIES OF GOVERNMENT
SERVANTS.

1156. *Dr Zauddin Ahmad: Will Government be pleased to state if
they have decided to restore the remaining five per cent. cut in the salarirs
of Government officials from April, 1934? Do they propose to remit the
surcharge ?

The Honourable Sir George Schuster: I must ask the Honourable Mem-
ber to wait till I make my budget speech.

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Harry Haig (Home Member): 8ir, I lay on the table
the information promised in reply to starred questnon No. 1127 asked by
Mr. B. Das on the 5th April, 1988. |

PROSECUTIOR OF THE R/¥4s.r BY THE BEOPAL STATE.

*1127. (4) T have seen the passage referred to in the ]ndgmem of the trying magis-
trate; but T must point out that no sanction was given the Government to the

tion, whick was institoted on the complaint of an ind:ndu! and not of the
Bhopal Darbar.

(8) The Delhi Administration have no information about investigations in counec-
tion with this case.

The Honourable 8ir Harry Halg (Home Member): 8ir, T lay on the table
the information promised in reply to starred question No. 890 asked by
Mr. Muhammad Azhar Ali on the 18th September, 1988 1 wnuld add tont
the general orders regarding recruitment for the clerical staff are not
spplicable to the Railway Department or to that portiomn of Army and
Royal Air Force Heaaquarters which is resefved for soldiers, ezsoldiers
and lady clerks. '
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Umuu.min PERSONS PROMOTED TO UpPPER Division IN THE ARMY
HERADQUARTERS.

*890. Twenty seven unqualified persons have been promoted permanently to the
First Division in the Government of India offices at headquarters since the April,
1930, the date on which the present recruitment scheme came into force. Of these,
four were soldiers and ex.soldiers, 20 Indians, one a European civilian and two Anglo-
Indians. :

Mr. G. 8. Bajpal (Secretary, Department of Education, Health and
Lands): 8ir, I lay on the table the information promised in reply to
starred questions Nos. 480—482, asked by Mr. Jagan Nath Aggarwal on the
4th September, 1988.

SUSPENSION OF A CANDIDATE FYROM TTB INTERMEDIATE EXAMINATION
_ BY THE SUPERINTENDENT, Ramsas CoLLrgx CexTRE, DELHI.

*480. (a), (b) and (¢). Yes.

SUSPENSION O 4 CANDIDATE YROM THE INTERMEDIATE EXAMINATION
BY THE SUPERINTENDENT, Ramsas Correes CexreE, DELHI.

*481. (a) Yes.

(5) The Buperintendent is required, under the relevant regulations of the Univer-
sity, to report all attempts to use unfair means to vass an examination to the Registrar
of the University for the dec'sion of the Executive Council. The reply sent by the
Superintendent to the guardian was, therefore, appropriate. The suspension of the
student was not, however. continued as he was informed by the Buperintendent that
he ocould appear provisionally in the next paper.

(¢} Yes.

(d) The rule on the subject is that “any attempt to use unfair means to pass the
examination or any violation of the rules by the candidate shall be immediately reported
by the Superintendent to the Registrar for decision of the Executive Council’’. When
reporting the conduct of this student to the Registrar, the answer book was also sent
as & material document.

(¢) As Tegards the first part of the question, the Honourable Member is referred
to the answer given to part (d). Government do not to direct the University

to get the student’s answer book re-examined as he was disqualified by the University
for using unfair means.

(/) The reply to the first part of this question is in the affirmative. The Superin-
tendent’s action was fully justified and there was nothing for the University autho-
rities to rectify.

(9) Honourable Member's attention is invited to the answer to part (f) of the
question.

BUBPENSIOY OF A CANDIDATE FROM 1HX INTERMEDIATE ExAMINATION BY THE
SouPERINTENDENT. RaM-As CoLreor CextRE, DELAIL
*482 (a) Yes.
(8) The Executive Council of the University is empowered under claunse (13) of
Bection 4 reed with clause (i) of Section 22 of the Delhi University Act, 1082 (Act
fic regulations

VIIT of 1922) to deal with such cases. The 3‘““@ of making
for dealing with such cases is now heing considered by the Uni ty

\ b]xr. P. R. Rau (Financial Commissioner, Railways): Sir. I lay on the

able: . - .

(i) the information promised in reply to starred question No. 577,
asked by Mr. Muhammad Azhar Ali on the 4th September,
1988

c2



e LBGISLATIVE ASSEMBLY. [28rp Novr. 1983.

(i) the.information promised in reply to starred guestion No, 751,
asked by Mr. K. P. Fhampan en the 7th September, 1983;

(iii) the information promised in reply to part (b) of starred question
No. 755, asked by Mr. K. P. Thampan on the 7th September,
1938 ;

(iv) the information promised in -eply to unstarred question No. 46,
asked by Mr M. Maswood Ahmad on the 11th September,
1933; : ~

(v) the information promised in reply to parts (b) and (c) of starred
question No. 823, asked by Mr. E. H. M. Bower on the 12th
September, 1933;

(vi) the information promised in reply to unstarred questions Nos.
67 and 69, asked by Mr. S. C. Mitra on the 13th September,
1933; and

(vii) the information promised in reply to unstarred question No.
147, asked by Mr. Bhuput Sing on the 20th September, 1983.

CoNSTRUOYION oF PLAFFORMS A¥D OVERBRIDGES AT MAILANI AND
BHOJEEPURA STATIONS ON THE ROHILKUND AND KUMAON RamLway.

*571. (a) Government have ascertained that at the stations referred to all passenger
trains are received along-side raised platforms and that no passenger train is ever
admitted on a line on which there are goods wagons.

{5 Platforms alrpedy exist at both those stations, and no overbridge is necessary

Mailani e there is only one platform. At Bhojeepura, which is a small junction
station and has two platforms, it is sometimes necessary for a few local to
croes the railway track to the island platform, but no shunting is carmed on when
passenger trains are being dealt with, and there is no danger to passengers crossing
the track. The volume of local passenger traffic at this station does not justify the
expenditure involved in providing an overbridge.

(¢) In his inspection report on the Rohilkund and Kumaon Railway system for the
vear ending 31st March, 1833, the Senior Government Inspector has said ‘‘The number
of passengers booked to and from Bhojeepura Junction station is not luz:“bu‘ there
is the possibility of their being injured while crossing the station baildi form
Ene, and 1 think the Administration would be well advised to build an overbridge",
but at the same time the report specifies no works which require to be carried out at
once in the interest of safety.

INTRODUCTIOR OFf INTERMEDIATE CLASS ACCOMMODATION ON THE SoUTH
INDIAN RAILwWaY.

*751. (a) (i) Yes.

(ii) The subject was raised on two occas’ons at meetings of the South Indian Rail-
way Advisory Commitice and the position was, on these occasions, explained by the
Agent to the Members who raised the question.

(iii) Neither Government nor the Railway Administration concerned are aware of
any considerable feeling on this subject.

(iv) The Railway Administration reports that there is no popular demand for the
introducton of intermediste class accommodation on the broad gauge of the B8outh
Indiast Railway and this is supported by the comparatively small and diminishing ues
made of s'milar accommodation on the metre gauge of the same Railway.

{(b) Tn the circumstances, Government do not see any justification for their interven.
tion.

ARTICLE ENTITLED * MONATROUS ' IN THE /¥piAN Raiiw .y MAGAzINE.

*755. {(a; The Agent, Bengal and North Western Railway reports that the statement
that the train was overcrowded and that passengers were standing nn the feet-boards is
incorrect.
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Thoﬁraminqneuﬂonmsn . mela rake which had been ordered from Paleza

hat to f’oﬁ&m?ro to Palesn Ghat aud
g.o:@ um dm;;cy el:e tmn poum:nod g few ticketless psssengers.

In the cifoumstances, no action tnder Section 83 of the Indian Railways Act is
called for,

CoMMUNAL COMPOSITION OF THE S-rm RECRUITED BY THE CHizy MEDIOAL
, Norte Wasreks Rattway.
46. The communal cumpomuon and the number of uppomtmenu made by the Chief

Medical Officer, North Western B.nlway, since January, 1833, ie given below. With the
exception of the dispenser sll the appointments were made by Selection

Particulars. Muslim, Hindu. Christian. Sikh. Totals
Assistant Surgeons . . .o 1 .. 1 2
Sub-Assistant Sugeom . . 1 .. .. r y‘l)
Nurses . ’ . . . . 2 2
Dispensers . . . . 1 . 1

TrockeTs FRAUDS ON RAILWAYS.
*823. (b) It is a fact that cases of re-selling of tickets hav® been detected in the

(c) A ntmber of collected tickets were found in certain pillars on Howrah Station
platform after the Crew system was abolished.

AMOUNTS CONTRIBUTED BY THE BiwgaL NagPur RamLway ror THE®
CoXSTRUOTION OF THB BUILDINGS OF OEBTAIN INDIAN ScHOOLS.

67. (a) The amounts contributed by the Bengal Nagpur Railwiy, hnurdn the cost of

construction of the following school buildings, are noted against each
Re.
Khargpur.

Indian High Bchool Building . . . . . 717,281
Quarters . . . . . . . . . 22,399
Total . 99,830

Indian Primary School Bmldmg . . . . 20,021
Quarters . . ) . . . . 11,740
Total 31,761

Indian Girls’ 8chool Building . . . . . 20,124
Quarters . . . . . - . . . 6,048
Total . * 28,172

eliesnendtinale.

Adra.

Indian High School Building . . . . . 15,651
Quarters . . . . . . . . . 6,902
Total . 22,553

Indian Primary School Building . . . . . 7,%4

Chakardharpur.
m m‘ . . . . . . L) l!,“

Indian M English Sehool . . . N s+ Loocated ia & Railway
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- "(8) A 4roomed building was originally provided for the ‘rrmry: Schoel af
‘Mx(-a) but this building has since been tranaferred to, and is now occupied g{aﬂ:
upper primary classes of the High Sehool. No pucca building has | hprov‘xm »
Railway expense for the Girls’ School. Temporary arn‘ngeme.nh hm;:,' é);x:ob:
along been made Yor the accommodation of the Boys’ Primary and Girls

CONSTRUCTION OF QUARTERS FOR TRACHEES OF BENGAL NAGPUR RamLway

ScrooLs.
69. (a) Teachers in Railway schools are not entitled to free quarters cwom:o
the rules now in force, but free quarters are placed at the disposal of the g

staff on the Bengal Nagpur Railway in cases where such are available.

* (b) The numbers of teachers at the Schools mentioned above and the numbers of
quarters made available for them are as follows:

Number Number

of of
teachers. quarters.
Khargpur . . . . . . 57 42
Adrs . . . . . . . 30 11
Chakardharpur . . . . .. 0 nil.

-

(c) The Agent, Bengal Nagpur Railway, has reported that no rented houses are
svailable within the boundaries of the railway settlements at Khargpur and Adrs, but
Government have no information as to whether houses are available for leasing outside
thoss settlements.

The possibility of providing quarters for certain of the Indian Schools’ teaching
ﬁ&d)at Chkndhrgnr is at present under investigation, but the money available for
building quarters is limited ‘and there aré large numbers of railway employees for
whom quarters have not yet been provided for want of funds.

IxTRODUCTION OF A FASsTER TRAIN via Loor Link yrRox Howranm TO DmLET.
147. (a) No. :

(6) and (d). If a through fast train to Delhi was run ria the loop it would either
bs necessary to extend ome of the existing trains which ren ria the loop or to divert
a ma‘n line train to the loop. The Agent reports that the trafic from and ria the
loop does not justify either of these alternatives. ) o

(c) No, but Government understand that public opinion has been in favour of the
extension of these trains to Patna, which has been arranged.

(¢) No, the Bandel-Barharwa section is subject to a greater speed restrict'on than
the Sahibganj loop.

THE INDIAN DOCK LABOURERS" BILL.

The Hmb.lo Sir Joseph Bhore (Member for Commerce and Rail-

ways): 8ir, I move:

“That the Bill to give eflect in British India to the Convention concerning the
} rotection against accidents of workers employed in loading snd unloading ships be
referred to a Select Commitiee consisting of Mr. Abdol Matin Chandhury, Mr. Uppi
Sahib Bahadur, Birdar Sohan Sngh, Bhai Parms Nand, Mr. 8. Q.  Jog,
Hari Raj Swarup. Mr. Lalchand Navalrai. Khan Sshib Shaikh Fasal Haq Piracha,
Sir Leslie Hudson, Mr. Gosawami M. R. Pari, Mr. N. M. Joshi, Mr. A. Ra‘sman
and the Mover, and that the number of members whose presence shall he necessary
to const'tute a meeting of the Committee shall be five.”

The principle of the Bill, 8ir, is to empower the Government of India to
make regulaticns for the safety of - workers employed in loading and
unloading ships and to provide through a system of proper inspection for
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the carrying out of those regulations in accordance with standards inter-
nationally accepted and embodied in the draft convention of the Inter-
national Labour Conference. S8ir, this House has always accorded the
most generous sympathy towards the consideration of measures intended
for the improvement of the lot of workers in thig country. It is, therefore,
1 think, unnecessary for me to mnke any lengthy speech in commending
this neasure to the House, a measure the humanitarian intention of which
ic so evident. The occupation of the dock worker. particularly stevedores
and labourers engaged in loading and unloading ships, is undoubtedly a
most hazardous occupation, as any one will realise who has watched the
working of cargoes into and out of ships. In Great Britain, the occupa-
tion of the dock worker is definitely classed as a dangerous trade, and it
is governed by special regulations which are known as dock regulations.
Up to the present India has had nothing on the lines of these dock regula-
tions, and a good many other countries are in the same position as India.
The detailed provisions of the International Convention which I have
referred to follow generally the provisions of the English- dock regulgtions
which are generally recognised as furnishing a reasonably complete code
for the safety of the worker, a Code, Sir, which has stood the test of
experience.

If Honourable Members will turn to the Bill, they will see that the
main provision is clause 5 under which power is taken to make regulations
to ensure the safety of the workers in all essential respects such as the
provision of lighting and fencing of dangerous approaches, the protection
of hatchways, the measures necessary to see that hoisting machines are
in safe working condition and that the machinery is operated by competent
persons, the provision of first-aid to injured workers and of rescue appli-
ances for workers who fall into the water and a number of other matters
covered by the Convention.

Clause 6 gives power to the Loeal Governments to make rules provid-
ing for inspection. I({may observe here that the intention is that the work
of inspection should largely be carried out through the agency of the
factory inspectors appointed by Local Governments under the Indian
Factories Act.

There is only one other matter, Sir, that I should like to refer to
quite briefly. The International Convention provides a somewhat ela-
borate code of rules having regard to conditions which exist in the large
maritime ports where the work of loading and unloading is done through
means of the most modern machinery. Now, 8ir, such conditions exist
in India only in the major ports and perhaps in one or two of the largest
of our minor ports. India has & large number of very small , 88
have other countries of the world, the condition of which is sueh that it
would he impossible to apply to them an elaborate code of rules which
were designed to mect the case of larger and more fully cquipped ports.
For that reason the Convention coufers on member Governments the
power of granting exemptions in certain cases in respect of either the whole
or part of the provisions of the Convention, and clause 11 >f the Bill
provides for the exercise of such power by the Governor General in Council
according to the provisions of the Convention iteeld.

I have littlp further to add in commending the prineiple of this Bill to

the acoeptance of this House. I would only express the view that, when
this measure passes into law and is placed upon the Statute-book, it will
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(Sir Joseph Bhore.] '
be a very valuable and very important addition to that body of legislation
which has been passed by this House in aid of the manual workers of
this eountry.

Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty}: Motiow
moved:

*That the Bill to give effect in British India to the Convention concerning the
protection against accidents of workers employed in loading and unlosding ships be
referred to a Select Committee consisting of Mr. Abdul Matin Chaudhury, Mr. Uppi
Sahib Bahadur, Sirdar Sohan S‘ngh, Bhai Parma Nand, Mr. 8. G. Jog,

Hari. Raj Swarup, Mr. Lalchand Navalrai, Khan S8ahib Shaikh Fazal Haq Piracha.

Sir Leslie Hudson, Mr. Goswami M. R. Puri, Mr. N. M. Joshi, Mr. A. Raisman
and the Mover, and that the number of members whose presence shall be necessary

to constitute a meeting of the Committee shall be five.”

" Mr. Abdul Matin Chaudhury (Assam: Muhsmmadsan): 8ir, I rise to say
just a few words in support of this motion. The Convention to which this
Bill refers was originally adopted in the year 1929, snd, in that year, you,
and my Honourable friends, Mr. Clow, Mr. B. Dag and Mr. Joshi attended
the Convention representing the various interests from India. I had the
privilege of working in the SBub-Committee which dealt with this particular
Convention. Though nn the occasion of voting the Government of India
remained neutral, my Honourable friend, Mr. Clow, on behalf of the
Government of India gave the assurance that the Government of India
would co-operate to the fullest extent in giving effect to the provisions
of this Convention. And thie Bill redeems that pledge, and I am glad
to note with satisfaction that,atter considering the various interests con-
cerned. the Government of India have thought it fit to ratify this Con-

vention.

As the Honourable Member-in-charge of the Bill has pointed out, the
‘work of dock workers involves great hazard and it is rrponsible for a
number of accidents every year in many porte in India. W1 the civilised
countries very elaborate regulations have been devised e protection
of dock workers. There they have adopted safety provisions for the pro-
tection of the workers on board the ship as well as in their access from
board the ship to the shore, and it is satisfactory that the Government
of India are bringing up their regulations into line with other civilised
countrics. 'lherc ir only one pniut on which I would like to seek informa-
tion. If I remember rightly, when the Convention was being discussed,
the Government of India were rather hesitant dbout applying this Conven-
tion .to the case of inland docks. I should like to know whether they
would apply this Corvention to the case of maritime ships or to ships
engaged in inland navigation also.

Mr. A. Raisman (Government of Indis: Nominated Official): 8ir, having
had some opportunity of dealing with the details of this matter, I am in a
position to gnswer the question asked by my Honourable friend, Mr. Abdul
Matio Chaudhury. The question of restricting the scope of this Convention
to maritime docks and maritime ports was, as my Honourable friend
is no doubt aware, discussed at the Codference itself, and a number of
countries including Holland, which has a large system of inland navigation,
were, as far as 1 remember, not in favour of Having the Convention
spplied fully to their inland wharves and . As s result of the
discussion, it was considered that it would be better not to limit the
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Convention to maritime ports only, but to adopt & moré’ general criterion
for the exclusion of porte and docks to which the application of the Con-
vention may not be practicable or suitable. 8o, the criterion, which was
finally adopted and which, in effect, is embodied in this Bill, was that
member countries should have the power to exempt any port or place,
dock, wharf, quay, etc., st which the processes are only occasionally
carried on or the traffic js small and confined to small ships. Now, tnat,
Sir, would exclude the whole of the inland navigation or the inland ports
of India, because none of them are places at which the processes are
continually carried on or the traffic is large, and, in particular, the ships
in which cargo is carried on the inland waterways are smaller than those
contemplated by the Convention. To give an example, one of the main
provisions is that, where the hold is more than five feet deep, special
means of access should be provided. I believe I am right in saying that
in our inland vessels the holds are never as much as five feet deep, so
that the whole of that part of the Convention which deals with working
in those holds and access to them is inapplicable. Again, clause 11 (b) of
the Bill gives us power to exclude any specified ship or class of ship.
and it would probably be under that sub-clause that the Government of
India would act in exempting from the Convention ships engaged in inland
pavigation until such time at any rate as the larger type of vessel to
which these provisions might suitably be applied comes to be employed on
our inland waterways.

Sardar Safit 8ingh (West Punjab: Sikh): Sir, I am not intervening
in this debate for the purpose of opposing the motion for the simple reason
that 1 have bad very little experience of these matters, but there is cne
thing in the Bill to which T want to draw the attention of the members
of the Select Committee when they come to consider the varioug clauses
of the Bill, and that is clause 12. T raise my voice of protest against such
provisions even in ordinary Bills, because I find that ¢ practioce ig growing
lﬁ to defend and protect the public servants in season and out of season

is clause reads:

“No suit. prosecution or other legal proceeding shall lie against f
anything which s in good faith done or iaundo’dmto be done “f::ier t.h‘;’ ct.” e

Reaily, when a logislation is made, it is intended thereby that the
proceedings or powers given under that legislation shall be exercised in
accordance with the provisions laid down in the Bill or Act itself. If the
powers are not exercised in aocordance with the provisions of the Bill,
there does mot seem to be any reason for enacting the measure at all.
If the provisions of the Act are actuslly adhered to. there is no reason
why the public servant should be afraid of suffering any consequences by
the exercise of the powers under the Act itself, but if he doeg not conform
to the striet provisions of the law, then T do not think he should be
protected agninst the conseqitences of his acts if the acts themselves arc
illegnl.  We are already suffering in India from the overdose of proteetion
afforded to the public servants.  Their illegal acts cannot be called :n
question either in Civil Court or in Crimina)] Court. The result in all caseg
je that Government servants do not act strietly in accordance with law.
but are still infinune from tonsequences. The time has come when tin
voice of protest should be raised against giving too muck protection to
public servants. T will request the members of ihe Select Committee.
when they are dealing with this matter, to look into these provisioni and
see whether there in any necessity for a provisign like this in the Bill
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. Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I join with my friend, Sardar Saunt Singh, in
‘nviting the attention of members of the Select Committee to this very
very insidious provision which has come to find a place in oll the later
Acts of the Legislature. I believe there are cases to the effect that when
the provisions of an Act are not strictly coniormed to, the officer who
exercises the power under the Act cannot be said to have acted in good
faith, which means, I suppose, with due care anq uttention. Those deci-
sions are on one side, but, as a matter of fact, when vou file suits and wnen
you are prepared to show that these powers have not been exercised
properly, with due care and attention, and, in certain cases, against the
provisions of the Act, the preliminary objection raised by the pleader icr
the Government is that such a suit does not lie, vide section so and so, and
that is upheld in spite of the protest of the plaintiff that he is prepared
to prove his case. I can give two instances where flegrant acts were com-
mitted by Government servants and they were dismissed. Fortunately
there is the High Court before which these two cases are still pending.
If you act with due care and attention, why should any protection be
given, I cannot understand. We bave been told time and again in the
case of repressive legislation that an honest man, a loyal man and a man
with no seditious ideas at all need not apprehend any injury from the
provisions of the Act. Sir, the sting of the clause iy in its tail when it
says that not only the man who does exercise his power in faith
should be protected, but who intends to do it in good faith. e way to
a certain place is paved with good intentions and it is absolutely impossible,
I am speaking as a lawyer of some experience, though not of great
eminence, to prove before a Court what a man actually intended. What
vou are supposed to have intended is variously interpreted by judges. It
is bad enough to excuse people who exercise their powerg in good faith,
but surely it is inexcusable to extend that power in the case of persons who
intended to do it in good faith, but did not do it in good faith.
Therefore, T would make a special request to those Honourable Members
who are in the Select Committee to see that this provision is deleted .nd
that the usual course that will be adopted in the cas of lesser mortals be
also adopted in the case of Government servants who, when exercising
their powers, ought to do so with greater care and attention.

The Homourable Sir Joseph Bhore: Sir, I have very little to add to
what T have already said. This is not the occasion for me to enter into
a discussion of the merits of the points raised by my Honourable friends.
I have no doubt that the Select Committee will consider very carefully
the arguments which they have adduced, but I would like to bring to the
recollection of the House one fact and that is that to the best of my
remembrance it was the Select Committee on the Assam Tea Districts
Labour Bill that suo motu added a provision of this nature. We are
merely following the precedent set by the Select Committee in that case.

Mr. President (The Honourable Sir 8hanmukham Chetty): The
question is:

“That the Bill to give eflect in British India to the Convention concern'ng the
“Totection against acc’dents of workers employed in loading and unlosding ships be
referred 10 a Select Committee comsisting of Mr. Abdal Matin Chaudhury, Mr. Upp
Sohl]w Bahadur, Birdar 8chan S8'ugh, Bhai Parma Nand, Mr. 8. G. Jog. IAY!
Hari Raj Swarup, Mr. Laichand Navalrai. Khan Sshib Bhaikh Fazal Haq Pirscha,
8ir Leslie Hudson. Mr. Goswami M. R. Pori. Mr. N. M. Joshi. Mr. A. Ra‘sman
and the Mover, and that the number of members whose presence shall be necessary
to const'tute s meeting of the Committee shall be five.”

The mothon wae adopted.



RESOLUTION RE NON_RATIFICATION AND NON-ACCEPTANCE
OF DRAFT CONVENTIONS AND RECOMMENDATION CON-
CERNING INVALIDITY, OLD-AGE AND WIDOWS' AND
ORPHANB' INSURANCE.

The Honourable Sir Frank Noyce (Member for Industries and
Labour): Sir, I beg to move:

“That this Assembly, having considered the Draft Conventions and the Recom-
mendation concerning invalidity,. vld-age and widows’ and orphans' insurance adopted
at the Seventeenth Session of the Internat‘onal Lzbour Confersuce, recommends to
the Governor General in Cooncil that he should not ratify the Draft Conventions nor
accept the Recommendation.’’

As this House is - doubtless aware, my Honourable "colleague, the
(Commerce Member, and T have been very closely associated during the
last two months. This morning, however, our ways have parted. More
fortunate than I, he has successfully advaneed a Bill designed to give
effect to a Convention adopted by the International Labour Conference.
1, on the other hand, have to request this House to adopt & recommenda-
tion to the Governor General in Council that he should not ratify no less
than seven Conventions. 8ix of which are covered by this Resolu-
tion. These Conventions, I may remind the House, were adopted by the
last Bession of the International Labour Conference which met at
Geneva in June. That Session was opened by Sir Atul Chatterjee in his
capacity as Chairman of the Governing Body. Sir Atul also acted, as he
had done on many previous occasions, a8 the senior Government Delegate
for India and, 1 am verv glad, at the outset of the few remarks I have to
make this moming, to have this opportunity of paving a tribute to the
very valuable services he has rendered both to India and to international
labour by his long association with the International Labour Organiza-
tion. He has now held everv office of importance which the Conference
can confer on the representative of any countrv and he has plaved a very
large part in creating at Geneva an understanding of, and a sympathy
with, Indian aspirations and Indian difficulties in the realms of labour
and in acting as an ambassador of Indian thought abroad. (Hear, hear.)

Now, Sir. in the course of discussions on labour queetions in this
House it is alwave evident that there are two schools of thought. Of one
of them. my Honourable friend. Dr. Ziauddin Ahmad. who is not here at
the monwnt. is the protagonist  That sehonl holds that in the matter
of labour legislation Government goes too far and too fast. The other
school is led by mv Honourable friand Me. Joshi, who also is not with us
todav. though not for the same reasons as Dr. Ziauddin. That school
contende thnt Government in these matters proceed at a snail’s pace. I
think T mav ¢laim the support of the Housc ns a whole for the view that
our progress in the amelioration of labour conditions is as fast as our
circumstances justifv. and T would onlr sav that it is a matter of regret
to me thnt, on this oceasion as on one or twa other nceasions recentle. it
haa not been mosnible for us to translate into action the conclusions which
have been reached hv the International Labour Conference. As Honour
able Members arewwell aware we are engnged on an extensive programme
of legislation for the benefit of labour in thin country., but. fortunatelv
or unfortunatély it does not alwavs run along the lines which have been
dominating the minds of thone who meet and deliberate at Genevn.

(2083)
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[Sir Frank Noyce.] ‘ .

I have ciroulated to all Honourable Members oopies both of the Con-
ventions and of the Recommendations we are considering today and of the
report on the Conventions prepared by the Government delegates. The
Conventions look distinctly more formidable +han they really are. As I
have said, there are no less than six of them covered by this Resolution
and onc by the Resolution which 1 shall be moving presently, but the six
which are the subject of this Resolution consist to a very large extent
of a repetition of similar provisions; for example each of the first two
Conventions consists of 30 articles. Of these articles twenty-eight are
identical in the two Conventions and the remaining two are not entirely
different. Twenty of these articles are repeated in the third Convention
and only two articles in the fourth Convention differ from those in the
third. The fifth and sixth Conventions again are.very similar to those
which precede them, and a large number of the articles in the preced-
ing Conventions appear in this pair of Conventions. Finally, there is a
recommendation supplementing all the six Conventions. I do not propose
to weary the House by discussing in detail the articles of these Conven-
tions, because the object of the whole group can be explained in very few
words. Once it is grasped, it will, I think, be evident that the ratifica-
tion of the Conventions by India is not, in present circumstances, a practi-
cal proposition. The Conventions are designed to set up a system of
insurance schemes. The first Convention is designed to provide a echeme
of aold-age insurance for industrial, commercjal, prcfessional and other
workers. The second Convention seeks to do the same for agricultural
workers. The third and the fourth Conventions relate to schemes of
invalidity insurance, in other words, to pemsions to those who are
permanently incapacitated by ill-health, Those two Conventions relate
to invalidity and insurance for industrial. commercial, professional and
other workers on the one hand and for agricultural workers on the other.
The last two Conventions, the fifth and the sixth, are designed to secure
schemes of widows’ and orphans’ pensions for the same two groups. The
cardinal features of all the schemes are similar. Each scheme is to be
compulsory and each scheme is to provide benefits at least equivalent to
those specified in the Convention. For example, the maximum starting
age for old-age pensions is fixed at sixty-five and orphans are to get pensions
in respect of the death of either parent up to the age of fourteen at least. The
schemes are to be contributory ; the employer énd the employee must both
contribute and the public authorities must also conttibute. Provision is
made in all the Conventions that the maintenanée of non-contributory
schemes shall constitute compliance with the Convention, but as this is
limited to schemes already in existence, it doeg not apply to this country.

Now, Bir, it follows from what I have said that if we were to ratify
these Conventions, we should be obliged to set up a system of insurance
applicable to nearly all the people employed in this country. We should
be obliged to provide them with old-age pensions; we should be obliged
to provide them with pensions if they became unfit for work, and we iould
also be obliged to provide pensions for women and children in the event of
their death. I think, 8ir, I have only to say this to enable the House to
realise that the obstacles in our way are insupersble Honourable
Members will, I think. be able to formi rome picture in their vwh minds
of the organisation that we should requite. That orgadisation would
involve the oollection of subictiptions by some meshs from persons in every
village in India. It would involve the oollection of contributions from
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their employees, and it would also involve the expenditure of publc
money on a stupendous scale if the contribution of the public suthorities
was to form any substantial portion of the total. In addition, it wouid
mvolve the distribution of an enormous number of pensions throughout the
length and breadth of this country. 1 feel sure, Bir, that Honourable
Members, however much ‘they may sympathise, us I do, with the objects
underlying these Conventions, will agree with me in regarding them as
absolutely impossible of attainment in the circumstances which prevail in
Indin. There is no Government, Central or Provincial, which could find
the money. 1 am quite certain that employees would very greatly resent
any system of regular deductions from their already amall incomes end I
am equally certain that employers would find themselveg saddled with a
burden compared with which their existing obligations to their labour would
appear ‘‘trifies thin as air’’. Finally, in a country like India, the adminis-
trative expense would be out of all proportion to the benefits that would
be received. It 18 for these reasons, Sir, that I find myself conipelled to
ask this House to support this motion. S8ir I move: '

Mr. President (The Honourable Sir Shanmukham Chetty): Resolution

moved :

23 .

“That this Assembly, having considered the Draft Conventions and the Recom-
mendation concerning jnvalidity, old-age and widows' and orphans’ insurance adopted
at the Seventeenth Session of the International Labour Conference, recommends to
the Governor Generpl in Council that he should not ratify the Draft Conventions nor
accept the Recommendstion.*

Mr. Abdul Matin Ohaydhury (Assam: Mubammadan): I must say
at once, Sir, that I realise the difficulties of the Government im g.ving
effect to this Convention. These Conventions cover a very extensive field
and, in the backward industrial condition of our country, it is difficult to
give effect to them as they cover such a wide range of workers, industrial
workers, workers in commercial undertakings, all domestic servants. sl
engaged in liberal professions and all the agricultural labourers. I do
recognise the difficulty. Therefore, I shall canfine myself only to indicat-
ing the direction in which Government usually can take some action.

I do pot think it is neceesary for me to argue the case for rocial
insurgnce in Ingia. Government themselves recegnise the need of prteo-
tion of their employees in old age from starvation and in Government
departments and, in some of the railways, they have got the old-age
pension and provident fund schemes. But, Sir, an overwhelming majorits
of the Indian warkers are unprotected by any scheme of insurance, and
nowhere the need for this ingurance is greater than in India. Indian
workers generally as a class earn so lqw{wn,gen that theyv find i¢ difficult
to lay aside spmething for their old age. Therefore, when they become old,
they find themeselves in a miserable cqndition. According to our old Indian
custom, the jaint family svstem provided some rorg of insurance fur the
old age, but. nowadavs. owing to the influx of the workers to industrial
centres, that syatem iz tumbling down and there is nothing to take its
{:luce Besides. the incidence of sickness among the Indian workerz is

igher than in any other country. because of the low standard of the
Vitg of the wotkers, the low wages they earn and of the conditions in which
they live. 8o, the case for sopme kind of social insurance stands on a very
strong ground in the case of Indians. T must say that .Government have
pot.been unsympathetic in the matter, but their svmpathy has not resulted
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in any practical benefit to the workers. When, in the year 1927, the Conven-
tion regarding sickness insurance was being discussed, Goverument pointed
out, just as they are pointing out today, the practical difficulties in the way
and expressed their sympathy with the ideals underlying it. Now, at the
instance of the Government of India, some of the Local Governn:ents
instituted an inquiry about the feasibility of some scheme of insurance
and, if my information is correct, the United Provinces Committec have
favoured some sort of scherne, not only for sickness insurance, but also for
old age, for marriage and for other social events. That only shows that
responsible people in India do not consider the schemes of social insurance
as beyond the scope of practical politics. I have got only one suggestion to
make with regard to this I recognise, as I said before, the difficulty of
the Government in giving effect to this Convention, but they can make =«
. beginning in this way. Why not introduce legislation for compulsmy
insurance of all workers engaged in factories who come under the Factories
Act? That will be a beginning and a step in the right direction. Unless
you take the initiative, conditions are not likely to improve.

Sirdar Harbans 8ingh Brar (East Punjab: Sikh): Mr. President, I do
not understand why Government are so hesitant for such a long time to
provide these amenities to the poor labourers in this country, such as, the
benefit of insurance. People who are generally well provided for during
their period of employment to save and provide for needs in emergencies
for their children and for themselves if they are disabled are still given
pensions after their retirement. But these poor, unprovided for labourers
in factories and other places, where conditions of employment also affect
their health and the period of longevity of their lives, and who draw very
small wages just enough to give them food to carry on with and nothing
at all to save and provide for for {imes of emergency, are absolutely neglect-
ed. Almost all countries have by now introduced this form of insurance
where the employer and the emplovee both contribute and the Btate also
plavs its part in prcviding insurance for old age and other sort of imvalidity
pensions to the workers in the factories and other places of employment.
But the chief delegate of India. who played such a prominent part in the
International Conference for uplifting the conditions of labour in the world,
is hesitating to ratify those Conventions because he feels that India is not
yet in a position to introduce these insurance schemes in the rcheme of its
industrial world. I should have thought that this time, wiien we nre
providing so much protection to an industrv and the industrialists. we must
ask them to contribute by an Act of Legislature towards the insurance
scherics which the Government mav put forward for being adopted in this
countrv by means of which the industrialists and the persons emploved in
the industries may contribute a portion of their pay for providing insurance
for old age and invaliditv and after decath to their children or widow. We
shall have to fix the old-age limit much lower if we want to benefit any-
body in India than is the case in other countries, hecause the average age
in India is much lower than in foreign countries due to wenkness on neconnt
of poor health and climatic conditions, and 8o on. T think it is time that
the Govarnment should try to consider as earlv as possible to put forwnrd
some schemes so that we mav be able to make a beginning for introducing
the insurance schemes at least in the manufacturing areas concerning peaple
who are employed .in factories.and other industrial corgerns nrd thue heln
to carry out the duty we owe to the poor labourers In the industrial fleld
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and add to the work done by the International Labour Coiference by rati-
fying the Convention which they may in future adopt. I have not any
ides to oppose the motion of my Honourable friend at this moment, because
I quite realise his helplessness, but I would suggest to him that he should
try at the earliest possible opportunity to give effectto - the: suggestions
made by the Deputy President and myself.

Sardar Sant 8ingh (West Punjab: Sikh): Sir, I rise to support the
motion of my Honourable friend, the Member for Industries and Labour,
but at the same time I want to take this opportunity of placing my view
on this report before the Government. This International Labour Confer-
ence deals with questions which are open for discussion by Members of
this House and, as I understand them, they do not relate to the foreign
policy of the Government of India the discussion of which is barred to the
Members of this House. If it be 8o, there is no reason why the delegation
to such a Conference is nominated by the Government without consulting
this House. From the present bulletin supplied to us I find that the
Government of India Delegation consisted of several members, twn of
them, Sir Phiroze Sethna . . . . .

"Mr. President (The Honourable Sir 8hanmukhamn Chetty): The Chair
cannot allow the Honourable Member to discuss on this Resolution the
bigger polioy involved in the choice of delegates to the Internstional Labour
Conference. An opportunity is afforded to this House, for that purpose
when the Government of India come before the House for a vote for incur-
ring the expenditure connected with their contribution to the International
Labour Conference. On the present occasion the discussion must be
strictly confined to the specific issue raised in the Resolution.

Sardar Sant Singh: [ submit to your ruling, Sir, but T should like to

know whether I am permitted to discuss what the Delegation did there in
the Conference itself ?

Mr. President (The Honourable 8ir Shanmukham Chetty) With refer-
ence to the specific motion before the House, the Honourable Member will

be perfectly entitled to refer to the attitude taken up by the delegates of
India in the Conference. '

Mr. Amar Math Dutt (Burdwan Division Non-Muhammadan Rural):
And condemn them. :

Bardar Sant Singh: In this connection I find that this particular Dele-
gation consisted of three Indians and four Englishmen. 'I&e members of
the Delegation took part in the discussions on the motions belore the
Conference.  But when it came to voting, the greatest credit to this
Delegation is that they abstained from voting. Now, as I am not to dis-
cuss the policy of the Government in appointing them, I may point out
what their achievements are in this Conference. The first question that
came up was relating to the hours of work, and the report at vage 17 savs
“'We did not take part in the final voting'’. ) )

The Honourable Sir Frank Noyee: 8ir, T would ask your ruling whether
the Honourablg Member is not now bringing up metters outside the scope
of the Resolution in referring to other questions which were before the
International Labour Conference such as the reduction of hours of work.
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Mr. President (The Honourable Sir Shanmukham Chqtty)s The Chair
thought the Honourable Member was going to refer to the attitude of the
delegates with regard to the specific issues raised in this Resolution

J Sant Sipgh: I am coming to those issues. These are the ques-
tions which have been discussed in the bulletin supplied to us and, under
each head, there is a part assigned to our Delegation there as regards
voting. I am referring to this.

Mr. President (The Honoursble Sir Shanmukham Chetty): The Honour-
able Member may make a passing reference, but he must confine himself
to the attitude of the Delegation to the specifie question raised in this
Resolution. He might certainly make a passing reference to other matters.

Sardar Sant Singh: This particular motion refers to the recommend-
ation concerning invalidity, old-age and widows’ and orphans’ insurance.
This particular 1ssue is discussed at page 1B of the bulletin. The attitude
of the Delegation on this issue was as reported in the bulletin: ** We
abstain from taking part in the final voting on the Dratt Conventions which
were adopted.”” When discussing the next question, I will refer to the
similar attitude of our Delegation therein. My submission is that if the
Government of India were unable, and it was perfectly clear that the
Government of India would be unable, to give sanction to the Resolutions
or Conventions adopted in the Conference, it was the duty of the delegates
to make the position of the Government of India clear before the delegates
of the other countries so that there might be no oeccasion subsequently for
any misunderstanding between other countries and this country. After
going through this report what strikes one is that at the time of discussions
the Delegation did not take courage in their hands and did not actually
oppose the Resolutions in the Couference itself. At this stege it will be
interesting to note that the Chairman of the Delegation actually on one
occasion administered a mild rebuke to the Director when he tried to give
expression to his ideas about industrial development in this country and
there he is reported to have said in the speech quoted in Appendix A:

{

. “If mdustrialiem is bound to come in the East, as I believe it :» bound to come,
it should be the function of this Conference to ses that it is accompemied by an
improvement ‘n conditions of work and in standards of living. If the movement in
the East is properly guided, betterment of conditions, bettersaent of the standards of
living of eastern countries will he the result. Jt shculd be the task of th's Organima-
tion to see that the industrialisat‘on of the Fast is not checked. and, at the same
time, to help towards the attsinment of improved conditions and improved standerds
of Lving in eastern countries. I think everyone pow recognises that 'if this Orgsuiss-
tion is to achfeve permanent results, it must think and act not only in the terms of
the West. bot also in the terms of the East.”

Now, this was perfectly justified at the time when the question of
Eastern countries coming in competition in industrial line with Western
cnuntries was being discussed. Similarly, if the other delegatesx had heen
Indians and in touch with the conditions in India, and if they had cared
t) rlace tke point ~{ view of Indian cconomic interests, they should certainls
have taken the first opportunity to disabuse the minds of the other dele-
gates not to pass such a Convention or Recouunendation thereby avoiding
the trouble to the Government of India to come to the House for their non-

- ratificatjon. My submission is that & sysbem hy which the Govera-

-7 ment of Indja put themselves in that posision is wrong. I{ we are
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to avoid future international misunderstanding, the Government of Indis
‘should adopt measures after consulting this House, so that the Delegation
would have the muthority of Indian opiniom behind them and mot the
opinion of the great Mughal sitting at Whitehall.

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions : Non-Muhammadau
. Mr. President, I know, as at present placed, the Government of
India have no other alternative but to pass such a Resolution. 80 we shall
have also no other course but to support them. But, at the same tune, 1
would like to ask the Government, though they may have great sympathies
for the old and sick workers, the widows and orphans of lslourers, what
have they done during all these years to ameliorate their condition? H
anybody requires assistance or help from the State or from public bodies.
it is certainly the poorer people in & poor country like India. Government
always pose themselves as trustees of the poverty-stricken nullions in -this.
sountry.

I remember I raised this question about old age pension in ouc of my
budget speeches and put interpellationg in the Assembly subsequently: the
answer of the Government generally was that it was a matter for the
Provincial Governments; as if, by merely saying that it did not concern
them 80 much, the Central Government could wash their hands clean.
As my friend, S8ardar Bant Singh, has said, the attitude of the gentlemen
who represented India in the International Conference was not to take any
part by voting in this Convention. As T read it. T find in para. 88, it is
said :

“This subject also was hefore the Conference for a second d‘scussion.’

8o it seems clear that this matter is being considered hy this Inter-
mational Conference for some vears. Tt goes on to say:

. "All the Governments, which sent detailed replies to the questionnaire framed by
the Office on the basis of the decis’ans reached last year, were in favour of framiny
inlernational regulations laying down the principle of compalsory insurance, and the
‘Office had put forward proposals for the adoption of 6 Conventions and 2 Recun.
mendations on the subject. The scheme followed in regard to the pruposed Conven
dions was (0 deal separately with each of the risks of invalidity, old age and death.
and in addition to provide a distinction betwesn those employed in agricuMure and

I would eertainlv have accepted the sincerity of purpose of the Gov-
lernment had they tried in years past to do anyvthing for the old and sick
‘and the widows and orphans of the labourers. What is the meaning of
this kvmpathy from the mouth of the Honcurable gentleman in charge of
Industries to sav that he has got full sympathy as much as anybody else in
thie House? What has he done in thiz direction to bring in legislation.
being in charge of the Industrier and T.abour Department, to provide
agninat the starvation of old and sick workers throughout India® T think
8 word in that direction telling us speeifically what haz been Jone will
show real svmpathvy more than any mere words. I find in the report
iteelf it is snid :

*As regards ﬂunci‘a! resourcea the principle laid down was that insured persons
:xdhtb;‘i:“ m.t’ployon should cnntribaute. Assistance by the public adthogities war alsn

D
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Some such arrangement should be made whereby the labourer, as well
as the employer, should contribute and, if necessary, the State should also
help. I would like to hear from the Government what steps they have
till now taken in any way to meet any of these exigencies. Throughout
the civilised world there are insurance provisions for the old and the
sick. Our Finance Member say that the position of India is very strong,
that India is ruled in & way that can bear comparison with the whole of
the civilised world; but the real test of true government is, what our
Government have done for the really needy and the poor? It is no use
saying that we can borrow in the international market at the lowest rate
of interest. If you put very heavy taxation, you might have a balanced
budget; but the true test of a civilised Government is what is being done
for the poor who really pay for the enormous resources of this Govern-
ment? If it is necessary, Government can have 17 or 20 crores of rupees
to build a New Delhi: if it is necessary for the army, this Government
can meet the highest expenditure for a poor country like India, as
compared with anv other country in the world. The ‘services’ in India
are perhaps the most highly paid in the world. Everywhere, when it is
found necessary, Government can get money. Is it any oxcuse, when
the question is raised for the poor labourers, who form 95 per cent. of the
population in India, that money cannot be had, and Government could nob
find time for the last so many years to bring forward any scheme and
then they could tell us how the people’s representatives tried to co-operate
with them in making such s measure successful. 1 find in the Appendix
the full speech of Sir Atul Chatterjee; but we do not find even a shuré
or brief speech of the member who represented India as labourers’
representative or of any other member who represented India on this
particular issue, because 1t 18 a very vital question. Unlike other ordinuary
questions of finance, this question vitally affects 95 per cent. of the Indian
population, and it is high time that the Government take up in their hands
to have some legislation providing for old age and sick insurance and some
provision for the widows and orphans of the labourers.- As 1 have said
before, 1 fully appreciate that there is no possibility at the present stage
to ratify this Convention, and we shall have to puppor; Government im
their Resolution, but, at the same time, they will be shirking their duty
it they make themselves blind to the urgent necessity for having s:.me
.such legislation in the near future.

Raja Bahadur G. Krishnamachariaz (Tanjore cum Trichinopoly : Non-
Mphammadan Rural): Sir, 1 wholeheartedly support the Resolution  of
the Honourable Member, and I congratulate the Government of Indip oa
“having come to the conclusion that they have done. I am chiefly interestidd
n agriculture, and, a8 a landowner, employing a large fiitnber of labouresy,
1 am very pleased that the (Government of India have fealised the di
position into which we will be placed if this exmrdiwil pm
insurance scheme is introduced amongst agricultural urers. My
Mr. Mitra, referred to 95 per cent. of labourers—I suppose he had in mi

Mr. 8. C. Mitra: Both agricultural and industrial . . . . .

Raj} Bahadur G. Krishnamachariar: . . . . . a very Isrge number of
agricultural labourc1s: if thut is so. my friend, Mr. Mitra, with all his
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i ic life indi he Governinens
: ce of public life, has not been able to indicate how t !
zif‘pl‘::i(ia:—l axg not talking for the Government of India, they do not requé:o
my advocacy, and, therefore, leaving them alone,—how we, €
Iandowners, are going to provide . . .

: interrupt my
The Honourable Sir Frank Noyce: 1 am sorry to in
Honourable friend; 1 should li_ke to assure him that the Government of
india are always grateful for his advocacy.

ahadur G. Krishnamachariar: Probably when I have said what
1 l::te‘t: say, my Honourable friend will not thank me for it' At t:li:e
present moment 1 «m concerned with the land owning classes. A‘lren y
we are pressed with a 50 per cent. deduction of our net income for Govern-
ment taxation—which generally works to 60 and 65 per cent.—and a road
cess, land cess and numerous other cesses that come as a burden upon us,
with the result that, if necessary I can prove, out of our scanty income
nearly 80 per cent. goes out of our pockets including the cost of production.
Added to that the depression which Government Department after
Department express their helplessness to get over has reduced the prices
of our produce to such an extent that it is very nearly coming to be an
uneconomic thing to make any production at all, leave alone the question
of a market for the little production that we are now making. Under these
circumstances, 20 per cent. of the production we are making being in our
hands, how my friend, Mr. Mitra, or anybody else, who has this great
sympathy for the poor people,—it is not that I have not got any sympathy
“for these people,—but to express sympathy here is one thing and to put
your hands into your pockets and translate that sympathy into action is
quite another thing,—how my friends can make these poor people contribute
anything? 'l'ake the case of the large proportion of landholders in India,
and you will find that it is absolutely impossible to make them contribute
.anything. As for the labourer, it is admitted on all hands that with his
poor wages of between eight and ten annas a day, it will be simply cruel
to make him contribute anything, and then you go back to the Government
of India. ! entirely agree with my friend, Mr. Mitra's suggestion that
the Government of India can find money for most of the things that do not
‘berefit us, but if only they will extend the sympathy which the Honourable
Member has shown to the poor people of India in other matters where
that sympathy is most needed, for instance, in the reduction of taxation
which will help both the land owner and the peasant, it would be a much
better source of relief than the insurance schemes which those gentlemen
over there in Geneva, without abeolutely understanding the position of our
country, are trying tc herald the millennium by making a uniform standard

of existence for all countries, of course at other les’ ex
their expense! peop pense, and not at

Now, Bir, in the olden days, old- nsions, pensions f isabilities
and ot.h«:.r thing§ were not felt in Ir.\daiﬁ,e ll)):cause we were livitl)lrg t:?lzgliﬁ
old fashioned joint family system, but those. who think that the old joint
{family system is not suited to modern conditions, that it should be broken
up, and so on, are now trying to introduce all these things by legislative
interference and tq shatter all the old joint family system. Wl?ere did
we think of old-age pensions in olden days when we were all living happily
acoording to our own customs? The reformers have now come into the
feld and are trying to break up all that is old and good, because only then

D2
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they will succeed in introducing old-age pensions, disability pensions,
widows  pension and all that sort of thing. Sir, however nice all these
things 108y sound in England and other foreign countrics, it is absolutely
impossible for India, not merely now, but, as far as one can see in the future,
to provide for. Therefore, I would respectfully request the Government
to remember that, when they are dealing with the poor agriculturist, they
should try and ease their burden, and only then their sympathy will be
better appreciated. Sir, I am thankful for small mercies, that on this
occasion at least the agriculturist has been relieved of a burden which was
hanging over his head in egutsuanoe of this Resolution which those carpet
¥nights in Geneva framed for us. Sir, I support the Resolution.

The Assembly then adjourned for Lunch till Half Past Two of the Clook.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable 8ir Shanmukham Chetty) in the Chair.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): Bir, | give s very halting support to the motion brought forward
by the Honourable Member in charge of Industries and Labour, and 1 have
to congratulate him on the support he has got from my Honourable friend,
Raja Bahadur Krishnamachariar, for Government’s inaction in this matter.
‘The Raja Bahadur, as a Banatanist, always supports those who do not
propose to take any action. As top dogs they will always like to remain
on the top and will complain of the under dog if he makes any movement
towards getting his load off. 1 am sorry the Raja Bahadur is not in his
place and, therefore, I need not say anything further on that point.

The Homourable Member in charge of Industries has got enou

sympathy for the poor worker. He is not sparing in his sympathies for

old men, for the widows, and for the orphans. But he sees insurmountable
difficulties 1n the way of eoming to their help. The landlords also were
very afraid that perhaps they would be called upon to contribute something
towards the alleviation of the sufferings of their poor tenants. They did
not want to put their hands into their pockets in order to help those on
whose labours they have thriven so well for so Jong a time. The complaint
of the landlord is that he has been hit. The complaint of the fa
owner 18 that he has been very hard hit, and the complaint of everybody
1 that he alone has been very hard hit, while the other sections of the
society are doing well, and if there are any persons suffering from famine
or old age or anything else, well, then, sympathy for them should be shown
by somebody elsc. The argument put forward by the Industrice Member
was that, if a system of insurance were instituted, then some contribution
would have to be levied upon the wages of the worker, and the worker
himself would not like the idea,—he further said nor would the employer
himself like the idea,—of being taxed for that purpose. The employer
himself would not like to be taxed, there is no doubt sbout that, because
we know that employars all over the world have been very unwilling to
contribute anything for this purpose. But if the worker would not like to
have his wages reduced. then there is something essentially wrong, and the
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reason is that the wages that are paid to the workers are so very low that
sny out in them will work very hard on them and they would not be able
to. keep body und soul together. Bo, I think that Government ougnt to go
in for & minimum wage 8o that the poor worker may have sufficient for
keeping himself and his family not exsctly in comfort, but in a better
oondition than he is now in, in that case it will not be difficult for him
to contribute towards the insurance fund. Government in their generosity
have provided pensious for their servants. The patawals of the Honourable
Member gets a good salury and, at the end of 30 years, he is sure to get a
peusion. But what is the condition of the very brother of that patawala if
he happens to have to work in a mill or in some factory? This man,
the worker, the labourer will have to put in longer hours, will have to do very
bard work and, at the end of 25 or 30 years, if he then lives,—because life
iu & factory is & very uncomnfortable one and brings in disesse in its train,—
he is thrown off by his master, he has nothing else to fall back upon, and
perhaps he will be ut the mercy of his brother who may maintain him or
not us he wishes. So, the Government, who are so very careful of their
own servants, ought to sec that the servants of other individuals or bodies
are similarly provided for, and, for ihat purpose, old-age pensions sre
necessary. If the mill or factory labourer who is the bread winner of the
family dies, his widow bhas nothing to fall back upon, his orphans are
uncared for, they do not get their education und feeding, and boys of six,
seven or eight have to earn their living by tending cows or doing womething
else, 80 that they remain uneducated and untrained during the reet of their
lives. So, there ought to be some provision for their widows and for their
orphaus. As the Ruja Bahadur said just now, in olden days ther: was not
this question about the widow or the orphan or the old man, because, in
the old order of things, everything was provided for. But times have
<hanged. The British Government have come in here and, during she 150
yoears of their rule, things are changing. I am not at all sorry for the.
breaking of the joint family system. The joint family system waa out
of date and it was bound to go. In the old order of shings, widows and
orphsns aud old wen were taken care of, and, now, in the new order of
things, something ought to be done for their maintenance. Iv is the
duty of Government now to see that something is done. Government
cannot say that they are not in a position to do it. They have to make
a beginning a8 my Honournble friend, the Deputy President, has suggested,
and 1 am very glad to support him. Something ought to be done. and
I think a beginning ou?ht to be made for the factory labourers. The
question of agricultural labour is a verv dificult one and the number of
agricultural labourers is immense. But the number of factory {abourera
is not very big and, therefore, it can he tackled with. I, therefore, urge
upon the Government the necessity of doing samething for old-age pensions
and for pensions for widows and orphans of labourars who are working in
factorien. Their number will not be large and the working of this reliaf
will not be a véry diffieult one. Tn the old days, the agricultutal labourer
had to work always in his firld or near at home. [f he had to work for a
landlord. the landlord was himself in the position of a parent. If any
of his tenants was starving., the granary of the landlord was opened and
he wus verv glad to give him something out of it.

-
Mr. G. Morgan (Bengal: European): When was it?

Mr. B, V. Jadhav: About 30 or 40 years ago. Rajs Bahadur Krishaa-
machari would bave borne testimony to that had be becu in his seas;
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but then the landlord remained in his village. He was always among
his people, but nowadays the landlord has left the village. He wants to-
be in the big towns and citiea and, as my friend suggests, he is also found
in this Assembly. Therefore, he has left his tenants at the mercy of his
servants who are not so very sympathetic or, even if they are sympathetic,
they do not know whether their master would support them in their
generous actions. Formerly the landlord put his hand in his pocket to
relieve the old man, to relieve the widow and the orphan. Now he has
not been doing anything and, therefore, it stands to reason that, as in
old days be paid in one shape for the relief of these men, so now
although he does not contribute to their comfort directly, he ought to
indirectly pay a ccss or a tax to the Government for the benefit of
the widow and the orphan and the decrepit. The landlord cannot say that
this will be a burden on him, because he has all along been bearing that
burden very willingly. Now he has left the village. He has come to the
town and, therefore, he is not paying his usual share and so, it would
not be harsh on the part-of the Government to ask him to contribute
something and in that way a fund for the relief of the agricultural labourer
might be started. But I do not insist that the relief of the agricultural
labourer should be taken in hand at once. I suggest that the Govern-
ment ought to come forward to take up the case of the factory labourer
who requires the assistance much more than his brother, the agricultural
labourer. In a factory conditions are very insanitary. The factory labourer
i8 not properly housed, not properly fed and not properly treated and.
therefore, his life is very short. He is a prey to diseases and consequent
weakness, and so on, and, therefore, it is he who deserves the sympathy
of Government and of all fair minded people. 8o I suggest that some-
thing ought to be done in the case of the factory labourer. With these
words, I lend my halting support to the motion moved by the Honoursble
Member. b

Mr. @G. Morgan: Sir, 1 support the Besolution put forward by the
Honourable Member. In his own words he sums up the whole position.
He said that we all sympathised with the objects underlying these Con-
ventions, but that the obstacles were insurmountable. I think every one
of the speakers who have spoken on this motion agrees with that position.
With regard to what the Government can do in other directions, with
regard to insurance in factories und for the relief of the agricultural
labourers, we are all in sympathy. There is no doubt about it that every
one sympathises with .the position of labour and everything should be
done to ameliorate ite condition; but dealing with the Resolution before
the House, it is perfectly impossible for India at the present moment to
ratify a Convention of this description. The mere scope as detailed in
the Convention will show that it is not a practieal proposition so far as
we are concerned in this country, however much we may sympathise with
the object.

With regard to what has been put forward by my Honourable friends
on my right, T know that the Government and the Department of Industries
and Labour are doing their utmost to push on with labour legislation and 1
am one of those who think that they are proceeding as fast as is desirable
at the moment. The Honourable Member in charge referred to another
view, coupled with the name of Mr. Joshi, but those views at the present
moment are impossible for this country to translate into action. No
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doubt very soon we shall see the Government of India coming forward with
proposals for old-age pensions and probably some system of insurance in
factories, because that is the line on which the Government of India are
warking, i.e., to proceed with labour legislation. We all know that a new
Factories Act has come into being, that the Workmen’s Compensation
Act has been passed, but we really have to be practical. We cannot take
the whole of the labour legislation as is put forward by the Geneva Inter-
national Conferences in a lump and put it on to this country straight
away without having the money to administer those schemes, and this
Convention is absolutely impracticable under present financial conditions.
In this country something like 75 to 80 per cent. of the population are
agricultural, and this Convention includes agriculture within ita scope.
It would be quite impossible to deal with the sitnation. 1, therefore,
support the Resolution as put forward by the Honourable Member.

Diwan Bahadur A, Ramaswami Mudaliar (Madras City : Non-Mubham-
madan Urban): Mr. President if I intervene in this debate, it is ncitber to
express my approval of the Resolution that has been moved Ly the Hon-
ourable Member, nor entirely to express my disagroement cf it. It is
unfortunate that these Resolutions come up piecemesl, one after the other.
1 suggest to the Honourable Member that it would he very much better if
all the work of the Labour Delegation were placed before the House on a
special day for discussion and a whole conspectus of all that work might be
given to the Members of the Assembly. I do not think it has been done
so farr The result is, that whenever a Convention has to be ratified or
whenever a Convention has to be rejected, a special Resolution is brought
up, and the House is asked to confine its attention necessarily under the
Standing Orders to that Resolution. It is of the utmost importance that
the whole work of the Delegation, the attitude that the QGovernment
Delegation took up with respect to each of these subjects, the necessity
for that attitude, the mandates which they had from this Government and
the manner in which they have been discharged should be discussed on
the floor of this House.

We are all anxious that Members of this House as well as
outside in this country should be interested in the wcrk of the I.eague of
Nations and of the International Labour Office. I know that there is &
great deal of feeling in other parte of the world that thc masses, the

ublic, of each countrv should take a greater interest in the work of this

ternational Labour Officc. nnd nne of the reasons why Geneva is not
able to make a headway is, biecause in many of the different Parliaments
of the world steps are not taken to have a public discusrion of this ques-
tion. At a recent oonference this question was prominently hrought
forward and the suggestion was specifically made that hoth with regard
to the International Labour Office and the League of Nations steps should
be taken to have discussions in the Parliaments concerned as to the best
means by which public educative work might take place with reference
to these Associations. As I find the Honourable the T.eader of the House
is here, I trust he will give us a day when we may be similarly anabled to
disousa the question of the League delegation.

»

Now, with reference to this Labour Office itaelf the emplovers' dele-
gate goes back to his Association snd gives an scoount of his work. The
Isbour delegate goes back to his Association and gives an account of his
work. Now, the Government delegates mve no account of their work
exocepting the papers circulated to this Houee, and T sugzest that they
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would be fair to themselves as well as to this House if there were to be
some opportunity for the discussion of the whole work of the Government
Delegation at least with reference to the Internstional Labour Office where
no question of foreign policy or other was concerned. That is my firet
observation with reference to this Resolution. It is perfectly true that on
the Budget with reference to the vote on this matter the House can have
sn opportunity of raising a discussion, but, as you are aware, Sir, under
the rules and practice of this House, it is impossiile for this House to
reach that item at all and, even if it is reached, a discussion on that must
necessarily be inconclusive and of u verv sporadic chamcter. Now, I
venture to make this suggestion both to the Honourable Member in
charge of Industries and Labour and the Honourable the Leader of the
House that with reference to the work of their Delegations, either at the
Int{:mational Labour Office or at the regular meetings of the lugue of
Nations, an opportunity should be given to this House on a specitied day by
the’ Govemmegt. say an official day, to discuss the work of these Dele-
gations. For instance, in oconnection with this particular Resolution I
should like to have an opportunity of expressing our very great apprecia-
tion of the fact that at long last after so many yvears an Indian, Sir Atul
C:u:;::eqee. is the Chairman of the Executive Board of the Lubour Office
B neva.

The Honourable 8ir Frank Noyce: But surely the Homourable Member
has every opportunity of expressing that appreciation mow. You, 8ir,
allowed me to do so and 1 am quite certain you will give the Honourable
Member the same latitude.

Diwan Bahadur A, Ramaswami Mudaliar: Sir, T am not corta’r whe-
ther, if I go beyond the appreciation, the same latitude will be given.
Now. Sir, 1 shall try to confine myself within thc four corners of this
Resolution. My friend, Mr. Morgan, seems to have been under the
impression—I may be wrong and doing him an injustice—that this is one
Draft Convention. and that we should either reject or approve this Con-
vention. K ts nothing of the kind. The Honourabl: Member's hesolution
refers to a number of Draft Conventions and he hss lnmuped them all for
the sake of convenience, T take it. and because he expects the House to
confirm hix proposals for the rejection of all these Draft Conventions. It
is perfectly true that with reference to some of these Comventions the
position is as stated by my Honourable friend, but I venture to say that
with reference to this the position is not quite so hopeless ns the Honourable
Member tried to make out, snd the Honourable Member has nut made
vut a stronv case why those Conventions should not be ratified. Let me
take the different Comnventions. The first is the Convention rexnrding old-
age and widows’ and orphans’ insurance. I will leave that aside for the
time being. Coming to the Convention relating to invalidity, I should like
to know whether the Government of India made anv report to the Inter-
national Labour Office with regard to this Conveution. 1 find from this
report that all the Governments which sent detailed replies to the question-
vaire framed bv the Labour Office on the basis of the decinions reached last
vear were in favour of framing international regulations iaving down the
prineiple of compulsory insurance, and the Lahkour Office put forward
nroposals for the adoption of two recommendations. TNid the Gevernment
of India send in any detailed reply to the questionnaire of the International
Labour Office on that nubject? .
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The Honourable Sir Prank Noyce: No, Sir. Our reply was that we
were not in a position to ofier any useful observations on the subject
as we had had no cxperience in regard to it in this country.

Diwan Bahadur A, Ramaswami Mudaliar: It would have been idle
for me to think that the Government of India were sme of those Govern-
ments which had given a favourable reply. I expected that reply from the
Honourable Member.

The Honourable Sir Frank Noyce: The Honourable Member knows the
conditions in this country as well as I do.

Diwan Bahadur A. Ramaswami Mudaliar: I am ooming ‘o that. I
should like to know why, if the conditions are so patent nad okvicus, the
Government Delegation took up this attitude of not voting either way
when this question came up for discussion. Why was the (fovernment
delegate neutral on this subject? Sir, I remember to have read some-

where :

“Be this or that when things are said or done
Both snow and rain have friends,
Bat slush has none.”

1 ask the Honourable Member why he instructed the Government
-delegate to put slush with reference to all these pruceedings? KEither they-
accept a Convention or reject it, and I ask him again to consider whether
that attitude of neutrality is in keeping with the dignitv of his own Govern-
ment. If the conditions were so patent or obvious that vven a Member
sitting on this side of the House must not necessarily consent to the ratifice-
tion of this Convention. surely the Government Delogation at this Com-
ference could have only one answer to give, namely, that they were nod
prepared to adopt these Conventions. Why did they adopt a cdubious
position? Why have thev shoved the responsibility «n to this House to
say that the Draft Conventions are so hopeless that thev cannot be
considered seriously. '

Twould now take up the Convention with regard to invalidity. The in-
validity Convention is with reference to persons employed in industrial, and,
commercial undertakings, in the liberal professions and for out-workers and
domestic servants. Now, under the Convention, s National Government
has got the right of making a series of exemptions, and those exemptions
are 8o numerous, 8o varied and so large that a large class of theee
persons can be exempted and the invalidity Convention would only apply
to 8 very limited class if every one of those exemptions is put into operation.
I would ask the Honourable Member why he says that this Convention is so
hopeless in present circumstances that it cannot be at present applied ?
‘Could it not be applied to industrial workera? There is a clause whi says
that a National Qovernment can exclude the liberal professions, there is a
clause which says that they can exclude a large number of domestio workers,
and ghere is a clause by which persons who get a salary of more than s
definite amount, to be fixed by the National Government, can si be
excluded. With reference to all these exceptions, the Honourable Member
must surely makesout n case why he thinks that it is impossible to apply
this particular Convention to invalidity pensions. pensions of workers
employed in industrial concerns. Now, the employers are concerned in it
the wage-earners are also concerned in it and 1 want to repudiate at onoe
the suggestion made by my friend, Raja Bahadur Krishnamachsriar, for
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whom T have very great respect in other matters, that the wage-earner would
not be willing to part with u certain amount of his wages to build up a fund
like this, an insurance fund

Raja Bahadur G. Krishnamachariar: What is the Honourable Member's
authority for that?

Diwan Bahadur A. Ramaswami Mudaliar: In this country we know tha$
many private employers have a system of provident fund, a fund into
which the employee pays a certain amount and the employer pays a certain
amount.

Raja Bahadur G. Krishnamachariar: 1 was only talking of the agricul-
tural lahourer.

Diwan Bahadur A. Ramaswami Mudaliar: My friend, if he had gone
through this Convention, would have found that there ie a clause with
a view to differentiating the agricultural from the industrial labourer. Then,
with reference to this old-age insurance itself, there is & Draft Convention
for the non-agricultural labourer and there is a Draft Convention concerning
old-age insurance for those cngaged in agricultural undertakings. Do you
think the conditions of this country are such that the problem is too vast for
al including the agricultural labourers ? There is a clause which relates to non-
agricultural labour, to industrial labourers, why do you not ratify that? The
problem as a whole is still of a manageable size, and I venture to think that
within the next few years, if steps can be taken with reference to it, it will
not be impossible to adopt the Convention with reference to non-agricultural
and predominantly industrial workers. Industrial workers, I may assure
my friend, are not at all unwilling to contribute something to
build up an invalidity insurance fund and, for the present, I
wish to restrict myself to the position of invalidity funds. T have not heard
the Honoursble Member making out a cuse with reference to that. Un-
fortunately 1 was not present when the Honourable Member moved his
Resolution but, from such inquiries as T have been able to make from
my Honourable friznds, I do not think any case has been made out with
reference to this particular Convention as applied to the labourers in
industrial pursuits. So we cannot possibly reject this Convention as if it
was of no concern at all. My Honourable friend, Raja Bahadur
Krishnamachari, seemed also to imply that these Western nations meet at
Geneva, do not take into consideration st all the conditions that are applic-
able to oriental countries and Eastern countries, put forward certain absurd
vropogitions which may be all right with refercnce to them, but which look
ridiculous on the face of them with reference to foreign countries and, no
regard should, therefore, be had of these Conventions. My Honourable
friend, the Member in charge, knows it perfectly well that the International
Labour Office makes a vital distinetion between various countries, and those
conditions are modified suitably to be made applicable to local conditions
with reforence to many matters. Conditions in the East are especially taken
into account and the d-aft Conventions in many cases are suitably modified in
order to make it possible for such Conventions to be applied to foreign
eountries. Therefore, it is8 no use having general prejudices without a

3r M
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owledge of the work that is going on at the Internationsl Labour Office
:::d the ﬁ?nd of discussions that are going on there. There is one morerer;l
why there should be greater publicity with reference to this work
greater opportunity for the Members to acquaint ﬂ.wmselvee more
thoroughly with what is taking place and what is being said by the various

Delegations.

I cannot now refer to the next Resolution which seems to me even
more curious than the present ome. We shall have & discussion on it
hen it comes forward, but I do venture to think that the Hgnoux:al?le
ember may reconsider his position with reference to the invalidity
insurance, and find out whether, if not now, within the next year or tvyo,
he may not be in a position to bring forward more definite proposals with
reference to that Convention.

Mr. A. @. Olow (Government of India: Nominated Official): Mr.
President, I do not think any of the Members who have spoken so far
has opposed the Resolution, but a good many of them have suggested
that, while not ratifying the Conventions, it was ime we made a start
of some form of social insurance. Most of them have followed the lead
of the Honourable the Deputy President who suggested that sickness
insuarnce was probably the best form of insurance on which to start—a
view which is 8 very reasonable one, possibly the only one that can be
ndopted. Unfortunately, sickness insurance falls outside the scope of
these Conventions.” as the Deputy President himself realised, but it is
not n subject on which we ure entirelv idle. The Standing Advisory
Committee attached to our Department is dealing with the recommenda-
tion of the Whitley Commission on this subject. It has already had one
discussion on the question and, in the course of this Session, it will have
before it further material collected from England. At the same time, 1
cannot promise that there will be any very comprehensive advance in this
direction, because I am afraid I do not share the views of the last speaker
that the workers are very ready and willing to contribute money to build
ap funds for purpoees of this kind. I would like to give the House a very
emall actusl experience of last vear in this connection. We tried to
start 8 scheme at Khewra where, as Honourable Members are aware,
the Government of India own a salt mine. We worked out a scheme
by which Government, in addition to paying the whole cost of the medical
nttention, were to provide half the cost of the financial benefits, that is,
the actual proportion of wages—which was, 1 think two-thirds wages in
this case—to be given when the workman was ill. We asked the miners
to contribute the other half, which was to be their only contribution. and
wc estimated that it would come to half an anna in the rupee of wages.
They quite emphatically, and practically unanimously, declared ther
would have nothing to do with it: and Government felt that they really
ought not, under the circumstances, to make the deductions comj.ulsory,
purticularly as they have certain legislation for preventing other employers
from making certain compulsory deductions under consideration. I do
suggest to those Honourahle Members who bave spoken, | may say, more for
the workers than as represcnting the actual views of the poor classes of this
country that you have to educate public opinion a great deal more in the
whole coneeption of insurance before the kind of deducticns *hat ure enr.
templated by these Conventions w.., be generally accepted.

. My {Iomumble friend, Bardar Sant Singh, made syme rather curious
ohservations on what happened at Geneva. After informing the Houee
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that the Delegation oonsisted of four Englishmen and three Indians, he
went on to accuse them of lack of courage. Actually the Delegation
consisted of six, four Indians and two Englishmen, the leading Government'
delegate, the employers’ delegate and the workers’ delegate being all
Indians. I think the Honourable the Leader of the Opposition rather
echoed the suggestion that in not voting on the Convention they were
showing a lack of courage. He recognised, of course, as my Honourable
friend, Sardar Sant Singh, did not, that they were acting under instruc-
tions. But was there any lack of courage exhibited? You have s set
of Conventions which are apparently acceptable to the great bulk of
countries who happen to be European. Those countries want these Con-
ventions, because they find it suita their conditions to have them. India
happens to find that it does not suit her conditions. Is she, therefore,
to stand up and say: ‘‘Because our conditions are such that these Con-
ventions are not acceptable, therefore we will do our best to see that you
have no Convention at all.”’ Surely there is no lack of courage in saying
that, as this matter apparently suits the bulk of the countries but does
not suit us, we will be placing India in a false position if we support the
Convention, but we ought not to oppose it. That, I think, was the line
that the Government delegate took.

Then, my Honourable friend, Sardar Sant Singh, went on to refer to
the ‘‘rebuke’ which he apparently thought Sir Atul Chatterjee had
delivered to the Director of the International Labour Office. I think this
impression of his must have been founded on a very hasty reading of
Sir Atul Chatterjee’s speech. He begins by a very warm eulogy of the
Director for his excellent report; and in the passage to which my Honourable
friend referred he was alluding not to any remarks of the Director, but to
the remarks of a number of other speakers who had spoken on the Director’s
report. Some of them, as he explains, had expressed an apprehension
with regard to the effects on the West of the industrial competition of
foreign countries. Sir Atul Chatterjee went on to say that that develop-
ment was inevitable, a view with which, I am sure, every Member in
this House will agree. The Director had not at any time suggcested the
contrary view.

1 think the last speaker in the course of his remarks said that we were
‘‘shoving the responsibility’’ on this House and wanted a discussion not
merely on Conventions, but on the Conference in a sort of general way.
The responsibility is shoved on the House by the Treaty of Versailles
and it is not a very easy Treaty to alter. We have to put these Con-
ventions before the House within a year of the close of the Conference
or at the outside 18 months and we have to get the view of the House
upon them. That is all we are doing by means of these Resolutions
and T think the Honourable Member will agree that practically all the
important subjects discussed at Geneva come up sooner or later. It is
perfectly true that we have at times to deal with them piecemeal, but
today at least we are dealing with all the Conventions that were passed
at the last Session of the Conference.

Mr. Amar Nath Dutt: Sir, with my Honourable friend, Mr. Jadhav, I
have also to give a halting support to the Resolution before the House.

The object with which the Conventions and the Recommendations
concerning invalidity, old-age and widows’ and orphans’ insurance were
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adopted at the Seventeenth Scssion of the International Labour Confer-
‘ence is highly laudable and no one who has any grain of humanity in him
eun oppose such a  Recommendation unless it be on the grou,nd.of
impracticability or unsuitability to the conditions of the country to which
it is going to be applied. We have been told that it is not only unsuit-
sble, but it is also impracticable at the present moment. I also realise
the difficulty of introducing at the present moment any sort of insurance
either in the factorics or among the agricultural labourers at the present
moment. At the same time I cannot but feel :sorry that the only provi-
sion from dire starvation that is possible to be made for the wage-earners
upon whoee labour we, the so-called bourgeois, live has not been made.
It is our bounden duty to see that these wage-earners were not put te
difficulty in order to get their daily bread owing to invalidity or old-age
or of widows and orphans. My Honourable friend, Mr. Jadhav, had a fling
at the Sanatanist views of Raja Bahadur Krishnamachariar. This was
neither the occasion nor the time to discuss the views of Sanatanists on
the floor of the House. We are here concerned purely with economic
questions and whether or not the conditions of the counfry are ‘such that
we can recommend to the Govermnor General in Council to aceept the
Recommendation df the Seventeenth Session of the International Labour
Conference. If the Raja Bahadur has spoken from the point of -view of
the Zamindar, I think he has not overlooked the claims of agricultural
labourers upon whose labour depends the existence of his zamindari. My
Honourable fricnd, Mr. Jadhav. probably ‘misunderstood him and 1 do not
want to take up the brief on behalf of the Raja Rahadur, because T know
he s strong enough to hold his own aguinst any combatant that may make
his onslaught against Sanatanism or his cherished views. But I felt, when
Mr. Jadhav was speaking he was dealing with an infinitesimally small
proportion of the wage-earners of the country. It seemed that the idea of
some of the Members is that it is not applicable to agricultural labourers,
it is only applicable to factory labourers. 8ir, the factory labourers form
& very infinitesimally small part of labourers and wage-earners of India.
If you really want to make provision for the destitute and if you do noé
want to remove the squalid poverty of the labourers it is your bounden
duty to provide for all classes of labourer. For myself I will not make any
distinction between a factory labourer and an agricultural labourer, because
1 myself have lived among agricultural labourers in villages, and 1 know
their conditions. If some of my friends who come from towns with their
knowledge of factories, if they go to far off villages. they will find the
oconditions there are more appalling. In the towns they do not get all
the necessaries of life, because of their extravagance duc to intomperate
habit and immoral character, but the same complaint does not apply to
agricultural labourers who live ip villagea. Thev are temnperato in their
habits and they have no temptations of any kind which we have in the
slums of towns. In spite of that, their conditions are such that they can
hurd.l\' get even enough salt to mix with their rice or chapati. Tf it is not
possible to make anv prvision for these Poor wage-carners  and agrieul-
tural labourers in the willages, it is hardly necessary to iftempt only to
imgrove the condition of those who have been dmgéed from villa y{,,h
factory life. 1. for one, do not helicve in industrialisation of the !:suntrv
and I do not think that any good can result from it. It I had any r
[ would have destroyed  ll the tall | ahimaeye oo ® of the

. 3 . tl; ‘
Bhagirathi which drags men from villages ta these slums 51};?1?\]:5 o\f‘hx

they live such immoral and vicious livos which i a
\3 : not only r S
but is at the root of their poverty, these being fomigh i:::;i‘;t:‘gg:sh:r‘;lm;
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have been introduced into this country by the influx of foreigners. I wish
that it may be possible for us to eliminate the factories and factory labour
from this country so that we may preserve our ancient culture and civili-
sation, for which the Raja Bahadur has pleaded, and so that we will not
have to go to Geneva to have recommendations from these Conferences.

Mr. B. V. Jadbav: Can we go back to the old traditions?

Mr. Amar Nath Dutt: Yes. Although I am not a reformer of the
type of my Honourable friend, Mr. Jadhav, I believe that we can go back
to the old days if we really wish. Be that ag it may, I am submitting
that we have no other alternative but to support the present Resolution
though, as I have already submitted, giving it a halting support.

The Honourable Sir Frank Noyce: Sir, I have listened with great interest
to the discussion, but I must —onfess that it has left me in a somewhat
confused condition. I gather that I have only beun accorded the half-
hearted and halting support of the House or rather of the great majority of
the House. The general attitude of the House towards mny motion seems
to be “‘we think that Government ought to do something, but we do no#
quite know what’’. During the luncheon interval, I made some very hasty
researches and I should like, if T may, to bring the House up against the
hard facts of the situation. I found, while studying the last census report,
that there were in India nearly eight million people over the age of 65: of
those we may take it there are three-quarters in British India. Now, it
is obviously quite impossible to say how imnany of them have been em-
_ployed in industries and agriculture to which the Conventions we have under
consideration today would apply. Then, again, we should have to exclude
almost all females, who are probably more than half those six millions.
But if we put it, that no more than 20 per cent. of those six millions were
employed in occupations to which the old-age pensions Convention would
.apply, we shall get a figure which would involve an annual payment of
over rupees seven crores, assuming that you gave them a pension of
Re. five a month. A pension of Rs. five a month would involve the pay-
ment of a sum of Rs. seven croree on the very moderate estimate I have
given of the number of people that would be affected. I think that that
.phews the magnitude of the problem we arc faced with and 1 think it is
eorreet to say that old-age pensions would be only a small part of the
burden. You have got the widows’ and children’s pensions; you have got
the pensions for invalidity. I would ask the House where the money to
pay for schemes like these is coming from.

Honoursble friend, the Leader of the Oppcsition, in a speech
delivered with his usual eloquence, wanted to know why we could not separ-
ate one Convention from another. He picked out the invalidity Convention
as the one to which he thought we might adhere. T would venture to renind
him that the ratificaticn of a Convention meuans the necessity for im-
medigte action. If my recollection serves me rightly, 1 think that, in this
case, if two or three States ratify the Convention, it comes into immediate

ion. We may safely assume that the ratification of two or three
States will be secured in the near future; and I would ask my Honourable
friend how it would be possible to bring this Convention into operation in
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the time permitted even if the money were forthepming. The adminis-
trative difficulties are insuperable. My Honourable friend knows as well
as I do that the turnover of labour in this country is very great. In
Western countries, the employees stay in the same employment for many
years together: many of them possibly for a lifetime. In how many cases
does that happen out here? Even if our financial position were infinitely
better than it is and we saw soine prospect of money forthcoming to pay
for schemes of this character, how are we to get the statistical material on
which to work? My own view is that we should find that the invalidity
Convention was the most difficult to work from the administrative point of
view. As regards the burden on industry, [ should like to draw the
sttention of the House once mnore to the fuct that these Conventions are
framed on the basis of contributioas—contributions from the employer,
<contributions from the emploved and contributions from Government. My
Honourable friend, Mr. Clow, has shown the reluctance of the employed to
make their contribution. Members on the other side know as well as I
do, in present financial conditions, how reluctant Government would be
to make their contributions; and, as regerds the employers, we have only
recently passed the Workmen's Comnpensation Bill; we have before us the
Factories Bill which, owing to the fuct that its most important provisions
relate to reduction of hours, is bound to sorne extent—I1 would go further
and say to a very large extent—to involve sdditional burdens on the em-
ﬂoyers. I would ask tbe House once more to consider how far we should
.be justified in inflicting any further burdens on the employers in the present
state of the industry and in the present ccnditions of financial depression.
I should like to express my agreerment with my Honourable friend, the
Deputy President, in the view that, when the time comes, it would
probably be expedient and convenient to make a beginning with schemes for
factories as it is there that we can get the best material and on which
to work and are likely to find the administrative difficulties involved less
than in other occupations. But I do suggest that that time is still a
congiderable distance off and I feel myself that our best line of advance lies
* in the direction of formulating schemes for sickness insurance in industrial
employment. As my Honourable fricnd, Mr. Clow, has explained, that is
a subject which is engaging our attention, though I must honestly confess,
88 he has done, that the road is long and that the way is going to be
very difficult. Meantime we in this Department will, I trust with the
support of the House, go on our way with our measures to improve labour
conditions, not perhaps as rapidly as some Members opposite whose
sympathy with labour has been so forcibly expressed today could wish, but
1 bope as rapidly as is consistent with conditions in this country, looking
at them as s whole.

Mir. Presidemt (The Honourable 8ir Shanmukhamn Chetty): The
quasiion is:

‘“That this Asssmbly, baving considered the Draft Conventions and the Recom-
mendation concerning invalid'ty, old-age and widows' and * insmrance
at the Beventeenth Bession of the International Labour Conference, recomamends to the
Governor General®in Council that he should mot ratify the Draft Comvestions nor accept
the Recommendation.”

The motion was adopbed. )



HESOLUTION RE NON-RATIFICATION AND NON-ACCEPTANCE
OF DRAFT CONVENTION AND RECOMMENDATION CO\'CERN
ING FEE-CHARGING EMPLOYMEN'I' AGENCIES.

The Honourable Sir Frank Noyce (Meraber for Industries and Labour)
Bir. I beg to move the following Resolution:

d'l.‘ltnt this Amemhly, having eonmlierod the Draft (zoanventwn and the Reocom-

mendation con employment agencies ted at the teenth

Session of the Intemt:ond leour Conference, recommendsqt)o the Govems:rnaenml

:and (}ount cil that he should not ratify the Draft Convention nor accept the Recom-
ation.”

The Convention with which this Resolution, which my Honourable
iriend. the Leader of the Opposition, has described as of a somewhst
curious character, is oonocerned, is both shorter and simpler than those
we have just been discussing. I hope I shall succeed in convincing him

that the Beeoluhon bhas the fullest justification.

The main object of the Convention is to secwe the aboliticu of all
emplovment agencies which are conducted with a view to profit within
a period of three years from the date on which the Convention comes
into force for the States which ratify it. During that interval, the exist-
ing agencies are to be carefully controlled and no new agcncies are to be
allowed to come into existence. Further, thcse agencies which are not
conducied for profit are only to work under licence, are to be officially
supervised and have their scales of charges limited. Nor is it necessary
that agencies should rharge fees to emplovees to come under the ban.
Agencies which charge fees to employers are also to be eliminated. Eveu
rersons, companies, institutions or organisations which assist people to
fmd employment free of all charge and without making anyv profit have
to file a declaration with the competent autbority. Honourable Members
moy find it a little difficult to understand—az I do myself—why the
Conference shou!d have been ro snxious to curb, control or eradicate
private emplovment agencies. It is perfectly true that from time to
time those seeking employment are victimised by fruudulent organisations
which take monev from them under a pretext of finding employment-
without having the means or even the intention of doing anything
ndequste in return. Cases of this kind are not entirely unknown in thir
eountrs. They have probably come under the observation of & great many
of ve here and they have undoubtedly occurred in every countrv of any
mnportance. The anxiety of the Conference to prevent ‘the posslblhtv of
workers being exploited by fraudulent or unsa cies is intelli-
.gible, but T venture to express the hope that most Honourable Members
will with me that the proposals embodied in the Draft Convention
go far be\ond anxthing that ia necessarvy for thix purpose. Fven in those
countries where the criminal law is not adequate to prevent possible
abuses. it would have been possible to prohibit the charging of fees to the
workers, and this was a course which the Government of India suggestet

tr Geneva. but which wac not adopted. ]
Now. Sir, it seems to me that in adopting this extremely drostie
Convention.. the Conference has been actuated not by a desire to prevent

fravd, but by an anxiety to emsure that the organization of the lebour
If Honour-

market should become a direct responsibility of the State.

ablc Members will refer to the Recommendation, they will see that the
Draft Convention is intended to supplement the provisions of a Conven-
hon snd Recommendation which were adopted at the first Session of the

2104
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Contéréiice id WAshhktéd in 1919. The dbject of the darlier Convention
was the estabhshment of a system of frée employment agemsies, and the
Recommniendetion was that rheasures should be taken “to prohibit the
establishment of employment agencies which charge fees or which carry
on tbeir business for profit”’. The present Convention thus represetits
an endeavour tb secure that free public employment agencies shall bé
the only form of sgencies permitted to operate.

NoW, Bir, I have nothing whatevér to urge aghinst the extended use
of free public employment agencies. Agencies of one type have proved
very valuable in western countries, and under our various Famine Codes
wé’ onintain agencies in this country which have proved of no less value.
Bat I' cannot myself see—posesibly I shall receive some enlxghknmant in
due courss from my Honoursble friend, the Leader of the Opposition,—
¥ cannot myself aee that the enstence of free employment agencies
aﬁords an adequaw reason for prevenhng any one else from engaging
in this very useful form of work and recexvm& reasonable remuneration
for hig service. any case I am satisfl at there is n6 sufficient
ground for legislsting in Ihdia on the lines of thiz Cdilvention when We
have so many more, far more, important questions decupying our atteit-
tion in my Bepartment and T trust ﬁikt the House will endores thid
view. 8ir, I move.

Mr. President (The Honoursble Sir Shanmukham Chetty): Resdlution
moved :
m this Mbly. havihg consideted the Draft co-vm
ing fee- elnumg -nploymcut udopud at the Bovooyaenth

in couu:gj ‘E.."‘“'“&’f‘.:f“ mﬂyc“m“"’ m:m t&w v

M. Abdul Witin® ofiadaliiry (Assam: Mubsmriaden): T do not
find mysel! in agréement with thi¥ Govertitibnd of India in thar decisiont
not to ratify this Conveiition: € Govemmmmt' of India favout the
abolition df agehicies which charge fees' %0 the -workers, and- this for the
stmple reason tliat it leads to the exploitation of the workers, and I do
dot uhderstand' why they csnnot extend the same principle to the
agencied that charge fees to the emplovers, because the agencies thtt
ohu-ge fees to the émployets are as much lisble to abuse as the agencies

that cherge fees to the wotkers . . . . .

Thy Funoursbiy Sth Frailk’ Woyoe: The erhpiovers can look after them-
selves far better than the workers.

Mr Abdul Matin Chaudhury: The Honourable ber then asid that
there was not sufficient ground for legislation on this Convention. T am
surprised at this statement. No one knows betler than my friend,
Clow, the standing scandal of the licensed broker system in "t
seamen, am agency, that charges fees to the employers . . . . . .

Mr. A: @, Olow (Government of India: Nominsted Official): May 1
interrdpt the Honourabld Member? Tifis Convention does not apply %o
seatnen.

]
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Mr. Abdul Matin Ohaudhury: I was merely giving the House an
example of an agency that charges fees to the employer in order to sh?w
how this is liable to abuse. My friend, Mr. Clow, himself knows this,
because he was the Chairman of the Seamen’'s Recruitment Committee,
and his Report revealed such a scandalous state of affairs that the Govern-
ment of India thought it wise to expunge the first three paragraphs {from
it before publishing the Report. If the condemnation of Mr. Clow of an
agency that charges fees to the employer is not sufficient to convince the
Government of India, I do not think that anything I shall say will have
any better effect.

The Honourable Member hag referred to the Washington Convention
of 1919. That Convention has been ratified by the Government of India,
and it follows as a logical sequence that this Convention should also be
ratified by the Government of India. Having ratified the Washington
Convention of 1919, I think it is in the fitness of things that the Governmeng
of India should ratify this Convention also. .

Then, Sir, there is another reason why they should ratify this Conven-
tion. Owing to the prevalence of unemplovment in thig count?, s large
number of service securing agencies have cropped up like mushrooms im
various parts of the country, and the unfortunate unemployed lured by
the prospect of employment often fall victims to these agencies. Tf this
Convention is ratified and legislative effect is given to it, it will put a
stop to a lot of abuse. ,
- 3

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): 8ir, on this question my inclinations are more with the Banourable
Member who moved this Resolution than on the side of the Honourable
the Deputy President. I do not understand why the service secwbing
agencies should be abolished, or if they are not permitted to charge any
fees, I don’t see why it should be regarded that they are not for the good
of the labourers. We know that in this country the illiterate labourers
do require some intelligent people to look after their interests, to secure
better terms and to provide work for them. If there is any abuse, there
are the penal laws of the country to deal with them.

I was rather surprised to find that it is proposed to exclude the seamen
fram this Convention. T hope the Government or anvhody else who was
present in that Conference will explain why this Convention should not
apply to seamen also, nor can I understand why, in these davs of unem-
ployment, the service securing agencies should be discouraged in any
way. On these grounds, Sir, T support the Resolution, but at the same
time T should like to say this. T find that here also, our representatives
in the Convention did not take any part. ‘‘We did not take part in the
final voting . . . .”"

An Honourable Member: As ususl.

Mr. 8. O. Mitra: Yes, as some of my friends says. as usual. T T
ooul@ follow my friend, Mr. Clow’s argument, it would appear that on
particular matters, where he thought that other countries should bhe
permitted to adopt methods convenient to them, our representatives re-
mained neutral, but T do not kmow why in matters immediatelvy conoern-

ing this country thev did not take part in the final voting. 8i
carefully gone through other matters, and T find that ourfeprc::;n{tg::
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did not take part in the final voting, in almost all of them. If that be
80, 1 think the easiest way is to save some money to this poor country
by not sending any representation at all. But on the whole, 1 think
that the Convention should not be accepted by India.

Mr. @. Morgan (Bengal: European): S8ir, 1 support the Resolution put
forward by the Honourable Member. I have very little to remark in
supporting this Lesolution except to ask what couid be put in ite place?
1 have bad a great deal to do with labour in Eastern Bengal, and 1 do
not know of any agency that we could put in ite place if we did away with
the so-called fee-charging employment agencies. The sardar, and employ-
ment agencies of that description, have practically, as far as my wark
was concerned, supplied the whole of the labour, and there is no way
in which the free movement of labour, so far as I know, could be brought
about under any agency by which fees would not be charged, and where
those agencies would come from unless they were set up by Government
I do not know. Government would have to pay the sardar to go about
the country for labour. Labour does not move freely from place to place;
it moves into certain centres and sardars collect that labour and bring it
down to centres of employment. 1 do not know of any possible way in
which we could meet the situation if we were to ratify this Agreement.
Therefore, 8ir, I support the Resolution.

Raja Mhadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammbadan Rural): Sir, there are a few matters which I have not been
abjgpto understand in connection with this Resolution. Does it or does
it not apply to a set of people called kanganies that we have in Southern
India? I believe it does, because, from my Honourable friend, Mr.
Morgan's speech, which referred to the sardar, kangany is a counterpart
of the sardar in Southern India. 1 happen to know a little bit of the way
in which the kanganies collect labour for Ceylon, how they are huddled
together in their depdt near Dhanushkodi and then shipped on to Colombo
there to find that practically 50 per cent. of their earnings are devoured
both in repaying the advance to these kagnanies and by various other
little charges which nearly make up more than 50 per cent. of their wages.
Besides they are given glowing accounts of the way in which they would
be treated in this colony. But when they go and join the plantations there,
they find that their conditions are far worse there than those that obtain
in their own homes from where they were most of them literally kid-
napped, that is to say, kidnapped in this sense, removed from their centres
after a great deal of misrepresentation. There are certain places, one
of them is Trichinopoly, where these unfortunates are collected. Once
» man gets into the clutches of a kangany, it is absolutely impossible for
him to get out. He finds the truth a little later even before he is put into
the train to go to Colombo, but he is not allowed to go home, becsuse he
has alrcady come into the grip of the kanganies; he already received
some advance which advance he is unable to repay snd is never able to repay
even after getting into Colombo. That, Bir, is my information, and I think
it is the experience of most of our Bouth Indian people from whose places
these labourers have been taken away. I have had instances of
taken from my own farm who had gone to Colombo, who had suffered
misery and who were not able to save‘all that fabulous fortune which they
were told was only in wait for them in Ceylon. They come back broken
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and shattered in health and in morals, and, 8ir, unfortunately for .them
4dwey are not able to slip back into the position in which they were befgre
they went, with the resul that the amount of suffering that the families
of these persons undergo is simply indescribable. 1 am not exaggeratiﬂzl:g

pogition. I have no interest in either supporting or opposing thi
ﬁmon But;‘Si‘r*,' no one who kmows anythinggabout the kanganies
will hegitate to support the Convention. S

Now, there is another set of people who recruit labour for the Assam
tea plantations. With them it is even worse go f{ar as labour from
‘South India is conoerned, and I believe it is not difficult to collect at least
60 cases within the last ten years which have gone to a Criminal Court
in connection with these labour recruiting agencies. I have got lands as
80 many other persons have, and at times the difficulty that we experience
in finding labour is simply indescribable. If thege gentlemen start large
plantations, why they should be helped with the perpetuation of these
egenciea, who, in nine cases out of ten—I am not exaggerating, 1 am
quite prepared to prove it given a chance—in nine cases out of ten recruit
their men out of false representation and take them away to distant places
where they cannot effectively make their representations regarding the
troubles and tribulations that they undergo, I can never understand.
Why should these agencies exist? Labour is free. Capital is free.
The employer is free. If the employer is willing to pay, if he is really
honest in his payment, there is no end of labourers at all. The fact of the
matter is that he tries to get these men through an agency which probably
he himself knows in many cases i8 not quite straight. Therefore, if this
Convention will apply to the kanganies and others who would no¥ be
free to indulge in their pranks in kidnapping these unfortunate labourers
from their own homes, I submit, it is a thing to reject the m
of the Convention relating to it. That, Sir, is my submission to this .

Mr. Amar Nath Dutt (Burdwan Division: Non-Mubammsadsan Rural):
I also support the Resolution which has been moved by the Honourable
Member for Industries and Labour. In a country like India, where unem-
ployment is growing daily more and more and the unsophisticated villagers
do not find employment, vou cannot expect that there will be an agemocy
to find employment for them without getting some remuneration. Such
people on earth are rarely to be found who would render service for otbers
without any remuneration whatsoever. Of course, the class against which
my Honourable friend, the last speaker, the Raja Bahadur, spoke—I am
not aware of the evil he was spesking of, but I am aware of another evil
in my own province, and T think Mr. Morgan will bear me out when I
spen.z of the arkatis, by whom coolies were recruited from Bengal villages.
If the Draft Convention had referred to the abolition of that despicable
body of cooly recruiters who were a menace to humanity, to religion and
to morality. 1 would be the first man to support the Government if they
brought in a Resolution to ratity the same. But so far as I see from the
wording of the Resolution, T do not find anvthing there which relates either
to the cooly arkatis of Bengal or that despicable class of people about
whom my Honourable friend, the Raja Bahadur, spoke. That being so,
1 think this Resolution will have the whole-hearted support of every ome
in this House not excepting my Honourable friend, the Deputy Presiden.
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Mr., Gaya Prasad 8ingh (Muzaffurpur cym Champaran: Non-Muham-
madan): 8ir, 1 also rise to( support the Resolution before the House.
Reasons have been advanced by my Honourable friends, Meurs.'«Morgan
and Mitra, and other speakers; and so I need not enter into details. My
Honourable friend, the Raja Bahadur, has related the story of a class of
people in his part of the country whom he regards as an undesirable class
of persons. May I remind him that there is another class of persons,—
pandas—who guide pilgrims to temples, and they also charge regular fees ?
Will my Honourable friend, with his orthodox conservatism, be prepared
40 support a proposal which seeks to do away with that clase of persons?

Raja Bahadur G.

-

every kind of fraud?

. Gaya Frasad Singh: Honourable friend says that he is pre-

: 'toq:tﬁ:port any pmposalbéyhich seeks to do away with fraud. Now,

re is the Indian Penal Code which is open for the conviction of any
person who resorts to fraud. Now, take the priestly class, for instance.
I am not guing to stigmatise that class of people as frauds. I have got
very great respect for some of them. That is a class which requires reform,
ag?: congistently with the views he has expressed, I should expect the
Raja Bahadur to bring forward a concrete suggestion for at least curbing
the admittad abuses of that class of people. -

Now, thare was a Bill some times back seeking to regulate the employ-
meny of labour in the tea plantations of Assam. 1 was a member of that
Select Committee, and 1 do not remember any proposal which was then
brought forward seeking to do away with the fee charging agencies. In
these days of unemployment, the existence of some sort of agency like
that is at the worst a neceasary evil and 1 do not see why the Draft Con-
vention should try to do away with that. 1 read in the papers that have
been supplied to us:

_ '"The Committee then decided that the fee-charging employment ies, conducted
with a viaw to profis, ahould be abolished within three years from date on which
the Convention came into force.

Under Article 1 ‘fee-charging employment agency’ means employment agencies
conducted with s view to t, that 5 to say, any person, compwy‘j institution agency
or other organisation which acts as an in iary for the purpose of procuring
employment for a worker or supplying a worker i i
deriving sither directly or indirectly any pecuniary

I will support to do away with

Now, that is very comprehensive indeed. It rot only brings within
the clutches of the law any one who directly induces another to seek em-
ployment, but also indirectly. I, therefore, submit that this ig too com-
prehensive » provision and it is well that we should not ratify this
*lrcommenduﬁom With these few words, I support the Resolution befare

e House.

The Honourable Sir Frank Noyos: I should only like to say that T am

very glad to fipd that this motion has received more wholehearted
support than my previous one.

Mr. Abdul Matin Chandhury: Will the Honourable Member tell us. so
that the House may understand the full implication of what it is voting
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for, whether the kangani system and the arkati system to which referenca
has been made come under the category of the agemcies which charge
iees to the employers?

The Honourable Sir Frank Noyce: Does the Honourable Member refer
to the recruiting of labour for the tea plantations in Assam?

!

Mr. Abdul Matin Chandhury: I am referring to the kangemi system
alluded to by the Raja Bahadur and the arketi system which wus in
existence. The House should understand, whether, by supporting this
motion, they are voting for the continuation of this system.

The Honourable Sir Frank Noyce: I can assure the Honourable Mem-
ber that, 1n voting for this Resolution, the House is not voting for the
continuance of any system. I cannot speak with any certainty in regard
to the kangani system of recruitment for labour in Ceylon. I regret that
my Honourable friend, the representative of the Department of Education,
Health and Lands, is not here to advise the Honourable Member on that
point. My own impression is that emigration to Ceylon is under very close
control and 1 cannot believe that abuses in regard to it are at all extensive,
At the moment, the problem has solved itself to a very large extent by the
fact that emigrants to Ceylon have diminished so seriously in number. 1
can speak with more certainty about the arkati system in Bengal. I think
that that has entirely disappeared as all recruitment of labour for the tea
plantations in Assam is now strictly regulated under the provisions of the
Act which this House passed last year. My Honourable friend, the Raja
Bahadur. could not have been in the House when that Act was under dis-
cussion. He would have realised, I think, that it is a very far reaching
Act and that there is little danger of abuse. If any extensive abuses in
regard to the recruitment of labour to Assam occur, the Act confers on
Government the most drastic powers to deal with them.

Mr. President (The Honourable 8ir Shanmukham Chetty): The
question is:

“That this Assembly, having considered the Draft Convention and the Recom-
mendation concerning fee-charging employment agencies adopted at the Seventeenth

Sess’on of the International Labour Conference, recommends to the Governor Geners!
in Council that he should nnt ratify the Draft Convention nor accept the Recom-

mendation.”’
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday, the
24th November, 1988.
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